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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE
BENCH AT CHENNAI

Original Application No.53 of 2022

(Under Section 18(1) read with Sections 14 & 15, of National Green Tribunal
Act 2010)

IN THE MATTER OF:

3. The District Collector Chittoor,
New Collectorate Office of Chittoor,
Chittoor District.Phone. No. 9491077001, 08572240333,
Email-col lectorchittoor@gmail.com

4. The Assistant Director of Mines and Geology,
Chitoor Jurisdiction.
2-53 & 54, Officers Lane
Kongareddy Pally, Chittoor - 517001.
Phone. No. 0857 2-233994, Em ail-ad m a ctr-a p@ g ov. i n.

1ST PAGE
CORRES.

IS ROF
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A
MINE

CH|TTOOR,

BETWEEN
D. Hemakumar,
No. 1-63, Karani Village,
Nagalapuram, Chittoor district,
Andhra Pradesh 517 589
9884422695, taaurs@o mail.com.. APPUCANT

-AND

1. Union of India, Rep. by Secretary
Ministry of Environment, Forests & Climate Change,
3rd Floor, Prithvi Wing, Indira Parvayaran Bhawan
Jor Bagh, New Delhi-110003
Phone. No. +91 17 24695252,24695265,24695L32
Email- secy-moef@nic. in

2. The State of Andhra Pradesh
Rep.by Principal Secretary for Mines and Geology,
Secretariat,
D No. 7-104, B-Block,
5th and 6th Floor, Ibrahimpatnam,
Vijayawada, AP- 521456.
Phone.No. 0866-2882170, Email- admin@apmines.oov.in.

5. The Chairman
Andhra Pradesh Pollution Control Board
D.No. 33-26- 14 D /2,Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamalavarl Street, Kasturibaipet,
Vijayawada - 520 010.
Phone. No. 0866-2463202, Email- chairman@aopcb.qov.in

g.',t.Wbb-aUA*-

7a*l--E€TQBt
o/o. A,D. Mines & Gelogy

Chittoor.

((-^/
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7. PMR Infra India Limited,
Rep. by Its Managing Director
Flat No. 706, MW Royal Palace,
D.No. 1018, Visakhapatnam,
Andhra Pradesh- 530003.
Phone. No- Not known, Email- pmrofficevskp@gmail.com

8. Jai Prakash Power Venture Ltd.,
Rep, by its Managing Director
H.No. 40-14-7, Second Floor,
Chandramoulipuram, Benz Circle, Vijaviada,
Andhra Pradesh- 530003. Phone. No- Unknown, Email- Unknown

COUNTER AFFIDAVIT FILED BY THE 4th RESPONDENT

I, P.Prakash Kumar Son of Late P.Veeraiah, aged about 51 years,

Occ:Asst.Director of Mines and Geology, Chittoor at Old Collectorate,

Greamspet, Chittoor do hereby solemnly affirm and sincerely state as

follows:-

I. I am the deponent herein and as such I am well acquainted with the

facts of the case.

II. This respondent denies each and every averment made in the aFfidavit

filed in support of the application as false and incorrect except those that are

specifically admitted herein in this counter affidavit.

III. With regard to the averment made in Paragraph 1 of the affidavit, it is

respectfully submitted that the River "Araniar" is originated at Sadasivuni

Konda in Narayanavanam Mandal and passing through various villages in

Narayanavanam, Nindra, Nagalapuram and Pichatur Mandals then enter into

the TamilNadu state. Total stretch ' '1of the Araniyar River is 108 Km and it

is a Non-Perennial river (3'd order river).

2Nd PAGE
CORRES.

o/0. A.D' Mines
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6. The Andhra Pradesh Mineral Development Corporation Limited,
Rep. by its Executive Director
No. 294110, Tadigadapa to Enikepadu 100 ft. Road,
Kanuru Village, Penamaluru Mandal,
Vijayawada -527L37
Phone. No. 0866 2429999,
Email- apmdcltd@yahoo.com

DEPONENT
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IV. With regard to the averment made in Paragraph 2 of the affidavit, it is

submitted that it is denied as false. It is fact that the District Authority,

Chittoor had been permitted Five (05) sand reaches for excavation of sand in

the subject area after getting required Statutory Clearances i.e., Approved

Mining Plan, Environmental Clearance and Consent for Operation from

Authorized departments. Previously the above said sand reaches had been

operated by M/s APMDC Ltd., Vijayawada as per sub rule 1 (d) of Rule 9-B of

APMMC Rules 1966. As per G.O.Ms.No.7l for the extraction of the sand in 3'd

order rivers the Environmental Clearances is not necessary as such

M/s APMDC Ltd., was not taken EC and other permissions. Further

Government of A.P has appointed a private agency i.e., M/s Jaya Prakash

Power Ventures Ltd., undertake sand operations in the state for the package

3 (Nellore, Ananthapuram, Chittoor and YSR Kadapa Districts). The M/s Jaya

Prakash Power Ventures Ltd., has taken all permissions as the excavations

are for commercial purpose. At present the sand excavation & transportation

work is going on under control of M/s Jayprakash Power Ventures Ltd., as

per amendments made in the APMMC Rules 1966 is Annexure 1. The

details of Five (05) authorized sand reaches in the subject area are as shown

below:-

3'd PAGE
CORRES.

4v-hJr4"t\&r/-
Aifilqs{u*rt

o/0. A.D. IJlines & GelogY

Chittoor.

ISTANT DI CTOROF

S.No.
Name of the
Authorized
sand reach

Location of the sand
reach

Sand
excavation
permitted

extent in Hect.

Permitted Sand
Quantity in Cbm

1 Nandanam - 1

Sy.No.261 of
Nandanam Village of
Nagalapuram Mandal

4.910 49,700

2 Nandanam-2
Sy.No.261& 105 of

Nandanam village of
Nagalapuram Mandal

4.750 47500

3 B.K.Bedu
Sy.No.105 of B.K.Bedu
Village of Nagalapuram

Mandal
4.924 49,200

A
MINE S AND GEOLOGY

SFFftBrRI.rr
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4

Subbanaidu
Kandriga-2

Sy.No.53 of Karani
village of

NagalapuramMandal
4,BBO

5 S.S.B.Peta-2
Sy.No.01 of S.S.B.Peta

Village of
PichaturMandal

4.800 48,000

Total 24.260 2,42,600

V. With regard to the averment made in Paragraph 3 of the affidavit is

denied as false. It is submitted that the allegation in the affidavit that sand

mining is being done in the guise of "de-silting and dredging" is not correct,

sand excavation is carrying out after getting required statutory clearances

only. The details of statutory clearances of 05 (Five) authorized sand

reaches as detailed below: Annexure -2

S.No.
Name of the
Authorized
sand reach

Approved Mining
Plan Environmental Clearance Consent for Operation

1 Nandanam - 1

4472/MP-
Sand/CTR/2020-9,

Dt:04-11-2020

Order
Po.5E1qrtAP/CTR/MIN/ 1 1/202
Ol 2309-637, Dt: 01-12-2020,

valid up to
30-7L-2021

Order No.CTR-1000-
8/PCB|ZO-

KNUCFE&CFO/2020,
Dt: 11-12-2020, valid up

to 30-11-2021

2 Nandanam-2
4472/MP-

Sand/CTV2020-1,
Dt:04-11-2020

Order
No,S EIAA/APICTR/M IN/ 11/202
Ol 2307 -630, Dt: 01-12-2020,

valld up to

30-11-2021

Order No.CTR-1000-
s/PcB/zo-

KNVCFE&CFO/2020,
Dt:11-12-2020, valid up

to 30- 11- 2021

3 B.K.Bedu

Order
No.SEIAA/AP/CTR/ MI N/ 1 1/202
Ol 2300-626, Dt:01-12-2020,

valid up to

30-11-2021

Order No.CTR- 1000-
9IPCB|ZO-

KNUCFE&CFO/2020,
DtiTt-72-2O20, valid up

to 30-11-2021

4 Subbanaidu
Kandriga-2

4472lMP-
Sand/CTR/2020- 10,'

Dt:04-11-2020

Order
No,SEIAA/APICTR/MIN/1 1/202
0/2306-629, Dt: 01-12-2020,

valid up to
30-11-2021

Order No.CTR-1000-
7IPCB/ZO-

KN L/CFE&CFO/2020,
Dt: 11-12-2020, valid up

to 30- 11-2021

S.S.B.Peta-2

Order
No.SIAA/APICTR/MIN/ 1 83489/

2O2O-945, Dt: 19-12-2020,
valid up to
la-\2-202t

Order No.CTR-1000-
tLIPCB/ZO-

KN L/CFE&CFO/2020,
Dt:18-01-2021, valid up

to 18- 12-2021

5v!il1,<utL-
. aEfetoSist

oio. A.D. Mines & Gelogy

Chittoor'

t(tu-t
ltEcronoril

AS il.E

48,800

4472/MP-
Sand/CTR/2020-2,

Dt:04-11-2020

5
4472/MP-

Sand/CTR /2020-8,
Dt:04- 11-2020

4h PAGE
CORRES.

MINES AND GEOLOGY
CHITTOOR.

4



Further, it is respectfully submitted that the State Level

Environmental Impact Assessment Authority (SEIAA), A.P has granted

permission for sand mining with Semi-Mechanized method / Manually vide

its Order No.SEIAA/APICTR/MIN/188843//2020/1036, Dt.19-12-2020. It is

submitted that the shortest aerial distance from Ambakam Reserve Forest to

the above said authorized sand reaches is 0.7 Km.

VI. With regard to the averment made in Paragraph 4 of the affidavit is

denied as false. It is submitted that it is fact that as per New Sand Mining

Policy - 2019. The officials consisting of all line departments i.e., Ground

Water, Irrigation, Revenue and Mines and Geology had been conducted joint

inspections for identification of sand bearing areas and placed their reports

before the District Level Sand Committee, Chittoor. After verification of the

reports of line departments, the District Level Sand Committee, Chittoor has

conducted meeting on 30-10-2020 and ordered the Deputy Director of Mines

and Geology, Chittoor to obtain Statutory Clearances like Approved Mining

Plan, Environmental Clearance and Consent for Operation for excavation of

sand in above said five (05) sand reaches along with other sand reaches in

the Distirct. After getting all clearances, permitted for sand excavation in the

above said sand reaches. Further, it is submltted that one Sri Dasu

Manikantaiah has filed O.A.No.'8712020 before Hon'ble National Green

Tribunal (SZ), Chennai against sand excavation in Surutupalli village of

Nagalapuram Mandal, Chittoor District.

VII. With regard to the averment made in Paragraph 5 of the affidavit. It is

submitted that this Hon'ble National Green Tribunal, South Zone, Chennai

has appointed a joint committee in the matter of O.A.No.B7l2020 and the

sth PAGE
CORRES.

4,v.l*t oA.--
ATTESTOR -

Asst. Geologtst

o/0, A'0. Mines &GelogY

Chittoor'

AS SaNlo RCF

MINES AND GEOLOGY

CHITTOOR.
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joint committee had been visited Surutupalli sand reach area on 37-12-2020

and submitted its report to the Hon'ble National Green Tribunal, South Zone,

Chennai for information.

VIII. With regard to the averment made in Paragraph 6 of the aFfidavit is

denied as false. It is submitted that in fact that after getting required

statutory clearances i.e., Approved Mining Plan, Environmental Clearance&

Consent for Operation from the authorized agencies (departments) the

District Authority has permitted for sand excavation in Five (05) sand

M/s Jayprakash Power Ventures Ltd., has formed Temporary roads for free

movement of vehicles.

X. With regard to the averments made in paragraph 8 of the affidavit no

coments are being offered..

XI. With regard to the averment made in Paragraph 9 & 10 of the affidavit is

denied as false. It is respectfully submitted that Government of A.P has been

awarded sand excavation work to private agency ie., M/s Jayprakash Power

Ventures Ltd., as per rules in force.

()
A$6S PAGE

CORRES.

+.,t.L"r*a-fi!idl-

*t3hf,F&mil",,
ISTANT DI CTOR OF

MINESRO!6EOLOGY
cl-llrrooR.Chittoor.

reaches in Araniar River located in various survey numbers, in various village

limits in Nagalapuram and Pichatur Mandals of Chittoor District over an

extent of 24.260 Hectares and totally permitted 2,42,600 Cbm of sand for

excavation from the above said Five (05) sand reaches.

IX, With regard to the averment made in Paragraph 7 of the affldavit, it is

respectfully submitted that the District Authority, Chittoor has got

permission from the State Environmental Impact Assessment Authority, AP

for sand mining with Semi - Mechanized method vide Order

No.SEIAA/APICTR/MIN/188843//2020/1036, Dt:L9-r2-2020 and

6
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XII. With regard to the averment made in Paragraph 11 of the affidavit. It is

respectfully submitted that the permitted sand reaches are located 230 mts

faraway from State Highway. As per agreement between State Government

and Private agency, the sand excavated from the authorized sand reaches

shall be stored nearby stock points only. So that M/s Jayprakash Power

Ventures Ltd., has been stored the sand at stock points ie., Subbanaidu

Kandriga, Nandanam and Nagaldpuram to meet the sand supply in rainy

season. At all-time not possible to excavate sand from reaches mostly in

rainy season, water flowing time that the reason, the agency keep the

excavated sand in particular stock yard and supply the same to the

consumer from there.

XIII. With regard to the averment made in Paragraph 12 & 13 of the

affidavit, it is respectfully submitted that the sand operations is being

carrying out in the subject area after obtaining required clearances only and

not deviated any rules and regulations in vogue.

XIV. It is submitted that the Hon'ble Tribunal has directed through the

order dated.12-05-2022 that the District Collector, Chittoor to make spot

inspection within two days and to file report. The District Collector, Chittoor

has inspected the said area on L4-05-2022 and reported that no sand

excavations is not being done at present and no machinery found in the

sand localities of the five villages in a stretch of 11 kms. Further with

regard to violation of conditions, unless a Technical Committee is appointed

and verified thoroughly it is not possible to ascertain conditions violated or

not and its impact on environment. Fufther, the Hon'ble tribunal directed

the Asst.Director of Mines and Geology, Chittoor to assist the tribunal to find

il
Astr
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Solemnly affirmed at Chittoor

District Andhra Pradesh on

this the 3'd day of Septembe r , ZOZZ

and signed his name in

my presence

BEFORE ME

H.A.,AB.,
A :IE

.fl 3$7, Vellore Rood, @*ryt,
e o flCEflQH rffi ?tf d'#ffi ffl r cr

( Apl4J-qlntel

q
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out whether there was any excavation done between the date orders

passed as a technical person. In obedience to the orders, the Asst.Director

and his technical staff has inspected all five sand reaches on 2t-07-2O22

and found that no sand excavation is being done in five villages in the

stretch of 11 kms. The joint inspection report is enclosed for kind perusal.

Further it is submitted that in obedience to orders of the Tribunal, the

District Collector, Tirupathi has instructed the Tahsildar, Nagalapuram that

to keep a constant vigil on extraction of sand from the reaches. The

Tahsildar, Nagalapuram Mandal, Tirupathi District through the letter

No.ROC.A/9512022dt.03.09.2022, informed that a team has constituted to

has been keeping constant vigil for the extraction of the sand from the

reach with VRO's of B.K.Bedu, Nandanam, Subba Naidu Kandriga and

Karani Villages continuously round the clock and taken care not to extracting

sand by using heavy machines from the reaches and the directions of the

Hon'ble Tribunal is being followed.

In the above circumstances, it is humbly prayed that this Hon'ble

Tribunal may be pleased to dismiss the above Original Application No.53 of

the 2022 and pass such orders as this Hon'ble Tribunal may deem fit and

proper in the facts and circumstances ofthe case and thus renderjustice.

t
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I INTTESTORI /

4V.lrrlaaf'rlA-
3Asst. Gcologist

o/o. A.D. Mines & GelogY
:- chittoor.

VERIFICATION

I, P.Prakash Kumar, S/o.Late P.Veeraiah, Aged about 51 Years,

Occ:Asst.Director of Mines and Geology, Chittoor do hereby verify that the

contents of Paras of Counter Affidavit are based on record and information

are true to the best of my knowledge and belief.

Hence, verified on the 3'd day of September at Chittoor District

il
ASd ROFIS

G.P. FOR NATIONAL GREEN
TRIBUNAL
SOUTHERN ZONE AT CHENNAI

MINES AND GEOLOGY
CHITTOOR.
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GOVERNMENT OF ANDHRA PRADESH 
ABSTRACT 

  
MINES & MINERALS - REGULATION OF SAND MINING IN THE STATE–AMENDMENT TO 
ANDHRA PRADESH MINOR MINERAL CONCESSION RULES, 1966 - ORDERS – ISSUED 
================================================= 
             INDUSTRIES & COMMERCE (MINES-III) DEPARTMENT 
 
G.O.MS.No. 25                                                     Dated: 16-04-2021.   
                                                                                          Read the following: 
 

1. G.O.Ms.No.1172, Ind. & Com. Dept, Dt:04-09-1967. 
2. G.O.Ms.No.70, I.I.I&C (M.II) Dept., Dt:04.09.2019 
3. G.O.Ms.No.71, I.I.I&C (M.II) Dept., Dt:04.09.2019 
4. G.O.Ms.No.72, I.I.I&C (M.II) Dept., Dt:04.09.2019 
5. G.O.Ms.No.73, I.I.I&C (M.II) Dept., Dt:04.09.2019 
6. G.O.RT.No.252, I.I.I&C (ESTT) Dept.,Dt:09.10.2019 
7. G.O.Ms.No.86, I.I.I&C (M.II) Dept., Dt:11.10.2019 
8. G.O.Ms.No.99, I.I.I&C (M.II) Dept., Dt:15.11.2019 
9. G.O.Ms.No.31, Ind. & Com. (Mines-III)  Dept.,Dt:09.06.2020 
10. G.O.Ms.No.32, Ind. & Com. (Mines-III)  Dept., Dt:25.06.2020 
11. G.O.Ms.No.41, Ind. & Com. (Mines-III) Dept., Dt:10.08.2020 
12. G.O.Ms.No.69, Ind. & Com. (Mines-III) Dept., Dt:23.10.2020 
13. G.O.Ms.No.78, Ind. & Com. (M.III) Dept.,  Dt:12.11.2020 
14. G.O.Ms.No.5, Ind. & Com. (M.III) Dept., Dt:16.02.2021 
15.  From the DM&G, AP, single e-file No:INC01-MG0POLI/1/2021. 

 
***** 

ORDER:- 
  
   In the G.O. 13th read above, Government, in due consideration of the 
recommendations of the Group of Ministers, have issued orders for upgrading the 
existing Sand Policy and accordingly decided to issue amendments to Rule 9-B 
of  Andhra Pradesh Minor Mineral Concession Rules, 1966.  
 
2.  Accordingly, the following notification will be published in the Extra-Ordinary issue of 
the Andhra Pradesh Gazette dt.16-04-2021.  
  

NOTIFICATION 
  

In exercise of the powers conferred by sections 15(1), 15(1A), 21(2), 22,  23 and 
23(c) of Mines and Minerals  (Development and Regulation) Act, 1957,  the Government 
hereby make the following amendments to Andhra Pradesh Minor Mineral Concession 
Rules, 1966 issued in G.O.Ms.No.1172, Industries (B-1), 4th September 1967 as 
subsequently amended. 
 
2.      These rules shall come into force from the date of issue of this notification. 
However, the Amendments issued to APMMC Rules, 1966 vide G.O.Ms.No.71, I.I.I&C (M-
II) Dept. dated 04.09.2019 and as subsequently amended shall remain in force until 
such time the sand operations are completely taken over by the Agency(ies) selected for 
the respective package. 

(P.T.O) 
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AMENDMENT 
  
In the said Rules,- 
 

1. in the item (a) in Rule 9-B (1)(a)(iv), for the words “for local needs by bullock 
 carts and tractors”, the words “for local needs by bullock carts” shall be  
substituted. 

2. for the item (b)  in Rule 9-B (1)(a)(iv), the following shall be substituted, 
namely:  

“Sand shall be made available for self-consumption of village(s) abutting the 
Reaches, Government sponsored Weaker Section Housing schemes and 
Government R&R packages Housing Free of Cost through a coupon system. 
The subsidy towards the same shall be borne by the State Government.  
Provided that, for supply of sand for self-consumption of villages abutting the 
Reaches, the statutory levies viz. Seigniorage fee, Contribution to DMF and 
MERIT shall be exempted from the consumers by the Agency selected for the 
particular package. The cost incurred by the Agency towards the Sand 
operations shall be collected from the consumers as applicable.”  

3.  the item (d) in Rule 9-B (1)(a)(iv) and the item (m)  in Rule 9-B (1)(b)(i) shall 
be omitted. 

4.  the item (iii)  in Rule 9-B (1)(b), the following shall be substituted, namely:  
“(iii) The Deputy Director of Mines & Geology concerned shall identify the 
potential sand bearing areas on regular basis along with Line Departments duly 
estimating the thickness of sand, Geo-coordinates of the demarcated area and 
mode of sand extraction and place the proposals for extraction before District 
Level Sand Committee.”  

5. for item (b) under Rule 9-B (1)(b)(iv), the following shall be substituted, namely:  
“(b) The Deputy Director, Ground Water Dept., shall issue clearance for the 
specified sand bearing areas duly evaluating the report submitted by the 
Deputy Director of Mines & Geology concerned.”  

6. for item (c) under Rule 9-B (1)(b)(iv), the following shall be substituted, namely:  
“(c) The Executive Engineer/River Conservator shall issue clearance for the 
specified sand bearing areas as proposed by the Deputy Director of Mines & 
Geology concerned duly providing the details of the ramps.”  

7.  in the item (d) under Rule 9-B (1)(b)(iv), for the words “Assistant Director of 
Mines  and Geology the words ‘Deputy Director of Mines  and Geology” and for 
the words “basing on      the Ground Water Department’s feasibility report.”, the 
words “basing on the Deputy Director Ground Water Department’s clearance” 
shall be substituted. 

8.   the item (e)  in Rule 9-B (1)(b)(iv) shall be omitted. 
9. in the item (v)  in Rule 9-B (1)(b), for the words “in the name of 

DistrictCollector”, the words “in the name of the Agency selected for the 
respective package” shall be substituted. 

10. In the said Rules, for the item (vi) under Rule 9-B (1)(b), the following   shall be 
substituted, namely: 

“(vi) After obtaining statutory clearances, Deputy Director of Mines & Geology 
 

(Contd.)  
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 shall intimate the details of the new reaches to the Director of Mines & Geology 
for addition of reaches to the Selected Agency for the respective package.”  

11.  after the item (vi) under Rule 9-B (1)(b), the following shall be added,   namely: 
  

“(vii) The Deputy Director of Mines & Geology concerned shall transfer 
all the statutory clearances of the reaches in the name of the Selected 
agency for the respective package. 
  
(viii) After commencement of the agreement with the Selected Agency, 
in case of any newly identified sand reaches, the statutory clearances 
for the same shall be taken in the name of the selected agency.”  

12.  in Rule 9-B (1)(c), for the words “M/s Andhra Pradesh Mineral Development 
Corporation       Ltd., the words “The Agency selected for the       particular Sand 
package” shall be substituted. 

13.  items (i), (iii), (iv)  in Rule 9-B (1)(c) shall be omitted and in the item (iii 
a)  in Rule 9-B (1)(c) for the words “village/village(s) within a radius  of 5 kms 
abutting the IV, V & Higher order streams” the words  “village/village(s) abutting 
the IV, V & Higher order streams” shall  be substituted. 

14. after the Clause (c) in Rule 9-B (1), the following shall be inserted, 
namely :           

(c-1) Grant of Lease to the Successful Bidder for Extraction and Sale 
of Sand: 

1. After receipt of recommendation regarding the successful bidder 
from the Service Provider, the Director of Mines  & Geology shall 
issue Letter of Intent (LOI) to the Successful bidder within 3 days.   

2. The Successful Bidder shall be required to enter into an Agreement 
with the Director of Mines & Geology along  with the execution of 
Quarry Lease Deed, as per the format given in Form  S1 
(Appended), within a period of two(2) weeks from the date of issue 
of LOI duly furnishing the Performance Security for an amount as 
mentioned in the tender document towards Security deposit in the 
form of Bank Guarantee and paying all costs related to  stamp 
duty, registration of the Quarry lease and any other applicable  
statutory charges. 

  
Provided that, upon entering into an Agreement with the 
successful bidder, the Director of Mines & Geology shall 
immediately issue a work order to the successful bidder. 
  
Provided that Quarry Lease Deed shall be executed within 
two(02) weeks from the date of issue of LOI, failing which 
the letter of intent shall be revoked and the Bid Security 
shall be forfeited. 
  
Provided that Director of Mines & Geology may one-time 
allow a further suitable period at his/her sole discretion with 
reasons recorded in writing. 

 (Contd.)  
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Provided further that the State Government may allow a 
further suitable period at its sole discretion with reasons 
recorded in writing. 

  
3. If there is any default in payments by the bidder, the DM&G shall 
forfeit the amounts paid by the bidder. 
   
4. The Agency shall adhere to the conditions of Agreement, Lease 
Deed and all other applicable Acts, Rules and   Guidelines” 

  
15. for the Rule 9-B (1)(d), the following shall be substituted, namely       : 
(d-1) Responsibilities of the Lessee selected for the particular package:   
  

1. The Lessee shall explore to employ “Boatsmen  Societies” for sand 
excavation from specific notified Reaches through   de-siltation, as 
per the procedure in vogue. 
   

2. The Lessee shall be required to comply with  the Sale price of Sand 
as fixed by GoAP at the reaches/stockyard and at   specific 
cities/locations in the State. 
   

3. The Lessee shall be required to meet the prescribed optimum 
operation of reaches, excavation, storage and sale obligations, as 
well as comply with all other conditions, as may be  prescribed by 
the Director of Mines & Geology / State Government from time to 
time so that requisite quantity of Sand be made available   and 
supplied to both Private and Government Construction works. 
   

4. The Lessee shall be required to comply with  all statutory provisions 
and shall indemnify the State Government  against all liabilities, 
costs, expenses, damages and losses (including  but not limited to 
any interest, penalties and legal costs) arising out of or in 
connection with breach or non-compliance with applicable laws. 
   

5. The Lessee shall load Sand from Stockyard/Reach in the vehicles in 
case the Consumer arranges for their  own transportation 
arrangements. 
   

6. The Lessee shall engage and keep standby  vehicles (~20 vehicles 
per Stockyard/Reach) for transportation of sand  to consumers as 
and when required. 
   

7. The Lessee shall deposit prescribed Performance Security Deposit 
which shall be liable to be forfeited in  case of any default in timely 
payments or non-compliance with its  obligations as per the Rules 
and as prescribed in the tender document. 
   

8. The Lessee shall permit Sand booking throug  offline mode such 
that any consumer can go to the Stockyards/Reaches of     their 
choice directly and after verifying the quality of sand and making  
necessary payments there itself can procure the sand in offline 
mode. 
 

(Contd.) 
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9. The Lessee shall permit “Free of Cost” sand through bullock carts 
as per existing mechanism. 
   

10. The Lessee shall supply Sand “Free of Cost” for self-consumption of 
villages abutting the Reaches, Government   sponsored Weaker 
Section Housing schemes and Government R&R packages Housing, 
through a coupon system. The subsidy towards the same shall be 
borne by the State Government. 

  
Provided that, for supply of sand for self-consumption of 
villages abutting the Reaches, the statutory levies viz. 
Seigniorage fee, Contribution to DMF and MERIT shall be 
exempted from the consumers by the Agency. The cost 
incurred by the Agency towards the Sand operations may be 
collected from the consumers as applicable.  

11. The Lessee shall remit the cost incurred by  Dept., of Mines & 
Geology, towards obtaining the statutory clearances  viz. Approved 
Mining Plan(AMP),Environmental Clearance (EC), Consent for       
Establishment (CFE) / Consent for Operation (CFO) for the sand 
reaches   which are handed over to the Agency for undertaking 
Sand operations, a  per the procedure laid down by Director of 
Mines &Geology. The detailed procedure shall be communicated by 
the Director of Mines &   Geology (DMG). 
  

12. Lessee shall be required to abide by all  Applicable Laws such as but 
not limited to Sand Policy of Andhra Pradesh, Mines Act 1952, 
MMDR Act 1957, APMMC Rules 1966, WALTA Act & Rules, MOEF&CC 
notifications, Office Memorandums & Guidelines and any other 
applicable law, rules, Government orders, Instructions issued by 
 Government and Dept., of Mines & Geology from time to time. 

  
13. In addition to this, the Lessee shall ensure  the following: 

(a)   At Sand reaches 
1. Lessee must erect boundary pillars and shall ensure that the excavation does not 

take place outside the demarcated area/lease boundary. 
2. Lessee shall secure perimeter of the dedicated sand bearing area to avoid 

encroachment at the designated reach. 
3. Lessee shall excavate only up to the approved depth as per Approved Mining Plan 

at the designated reach. 
4. Lessee shall be held responsible in case the Lessee fails to adhere to the above 

three(3) conditions and any other violations as per extant Rules. 
5. Lessee shall deploy the necessary manpower to excavate Sand in accordance with 

the Approved Mining Plan, conditions of Environmental Clearance, Agreement 
guidelines, and as per the directives given by DMG. 

6. The Lessee shall ensure that all the Reaches handed over to him with all statutory 
clearances are operational at all times. 

7. During the non-monsoon season, if the number of reaches operating at optimum 
capacity fall below 70% of the total number of reaches in a package, the penal 
clauses shall be invoked as prescribed in the Tender document. 

8. The DMG or any officer authorized by DMG shall have the right to levy penalty as 
per the penal clauses specified in the tender document. 
 

(Contd.) 
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(b) At Stockyards/ Reserve depots: 
1. In order to meet the demand of Sand during   monsoon season (i.e., in the 

months of July, August and September), the  Lessee shall stock such quantity of 
Sand as prescribed by the Director of Mines & Geology with prior approval of the 
State Government or as specified in the Tender document at various Reserve 
Depots, in order to make the Sand available for sale throughout the State at the 
rate fixed by the State Government. 

2. The Detailed List of stockyards along with the details of quantity of sand stock 
available, location etc. shall be intimated to Director of Mines & Geology by 30th 
June of every year. 

3. The Penal provisions for not maintaining the specified amount of Reserve stocks 
shall be prescribed in the Tender document/ Agreement. 

4. As the onset of Monsoon season may vary because of geo-climatic conditions, the 
Reserve stock requirement shall be  maintained accordingly. 

5. During the non-monsoon seasons, Sand may be supplied to the consumers from 
reaches to the extent possible. 

However, for smooth supply of sand, if required, stockyards may be 
maintained at locations which cannot be served directly from the 
reaches in order to meet the requirement of sand. 

6. Notwithstanding anything stated in these  Rules/Agreement, in order to meet the 
demand of sand, the Agency shall      maintain reserve depots / stockyards at any 
specified locations in the      State as per the instructions of the Director of Mines 
& Geology. 

7. In cases where the Lessee delivers Sand to the consumers from reach/stockyard 
in vehicles of the Lessee to a place which is distant from reach/stockyard, the 
Lessee shall abide by Sand rates as notified by the State Government for different 
cities/locations in the State. 

8. Lessee shall identify and arrange Land for Reserve depots/stockyards, if 
maintained, with proper connectivity and   ease of access for consumers. 

9. Lessee shall collect sale price of Sand from  the customers and issue Sale 
Waybill/ Invoice along with the details of   vehicle number, quantity etc., as 
applicable to the customer. 

10. Lessee shall issue a copy of the said Sale waybill / Invoice to the vehicle driver 
prior to dispatch of sand from the  Reach/stockyard. 

11. Lessee shall load the sand as per the approved capacity of the vehicle. 
12. Lessee shall maintain daily production and dispatch register and statutory 

returns/clearances prescribed under various statutes. 
13. Lessee shall furnish a sand reach / stockyard  wise monthly and yearly returns 

statement in Form–S2(Appended) and Form–S3      (Appended) respectively to 
the Dept., of Mines & Geology on the      quantity of sand excavated and 
transported to stockyard(s) as well as sand      dispatched from the reaches / 
stockyard to the end customers within      seven(7) days of the succeeding 
month. 

(c)  Sale & Transportation 
1. Lessee shall obtain Dispatch permits/Transit  forms / passes as per the procedure 

laid down by the Director of Mines  & Geology for transportation of sand from 
reaches/stockyard to   consumers. 

2. The Lessee shall ensure that sand is available for sale throughout the year in the 
State. 

3. The Lessee shall use authorized ramps as per existing mechanism for 
transportation of sand from the reaches. 

 
 

(Contd.) 
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(d) Addition of New Sand reaches  
 

1. New Sand Reaches shall be continuously identified by the Dept., of Mines 
& Geology during the contract period  for un-interrupted supply of sand, 
subject to availability of sand bearing  areas. 

2. Any new reaches of higher and lower order streams as identified by the 
Dept., of Mines & Geology in a package      area during this period shall be 
allotted to the Lessee and Lessee shall      undertake excavation, storage, 
sale etc. as per the existing mechanism. 
(e) Other conditions: 

1. The Lessee shall coordinate with the  Deputy Director of Mines & 
Geology of the concerned district for  taking over the details of the 
sand reaches, location details, extent, transfer of statutory 
clearances in the name of the Lessee and other  requisite 
documents required to commence sand operations. 

2. The Lessee shall permit and extend necessary support to the 
officials of the Dept., of Mines & Geology, officials   of Special 
Enforcement Bureau (SEB), Police Dept., and officers from any 
 other Law enforcement agency to inspect, check the sand 
operations, storage/stocking, sale, stock, stockyard operations, and 
vehicles as per the provision of Act and Rules and procedures in 
vogue. 

3. The number of optimum operation of reaches  shall be relaxed in 
case of issues beyond the control of the lessee such   as inundation 
of the reaches, drought situation & Force Majeure   events (Acts of 
God) and Govt./Judicial Orders. 

(d-2) Cancellation of Leases 
1. In case of any breach or non-compliance with any of the provisions 

of the Act and rules made thereunder and any  violations to these 
Rules, the quarry lease inclusive of the Agreement   shall be liable 
to be terminated by the Director of Mines & Geology. 

2. Against any order issued by the Director of   Mines & Geology, the 
Lessee may prefer a Revision before the State  Government under 
Rule 35-B of APMMC Rules 1966.” 

3. for the items (i), (ii) & (iii) in Rule 9-B (1)(e), the following shall be 
substituted, namely : 

  
“(i) The sand extracted by the Lessee shall be utilized anywhere within the 
State. 
  
(ii) The District Collector shall put in place a proper administrative mechanism 
to curb illegal extraction and transportation of sand.” 
  
(iii) Sand shall be made available for self-consumption of village(s) abutting 
the Reaches, Government sponsored Weaker Section Housing schemes and 
Government R&R packages Housing Free of Cost through a coupon system. 
The subsidy towards the same shall be borne by the State Government. 
 

(Contd.) 
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 Provided that, for supply of sand for self-consumption of villages abutting the 
Reaches, the statutory levies viz. Seigniorage fee, Contribution to DMF and 
MERIT shall be exempted from the consumers by the Agency selected for the 
particular package. The cost incurred by the Agency towards the Sand 
operations shall be collected from the consumers as applicable” 

  
17.   in the Clause (i)  in Rule 9-B (1)(f), for the words “Secretary,    Mines, III 

& Com. Dept”, the words “Prl. Secretary, Ind. & Com.  (Mines) Dept.” and 
for the words “Secretary, Mines, PR & RD Dept”, the  words “Prl. Secretary, 
PR & RD Dept.” shall be substituted, the words “Commissioner, Special 
Enforcement Bureau” and the words “VC & MD, M/s APMDC Ltd. shall be 
omitted. 

18.  in the Clause (ii), in Rule 9-B (1)(f), for the words “Sand extraction”  the 
words “Sand extraction, storage, sale, transportation etc.” shall be 
substituted. 

19.  in the Rule 9-B (2), for the words “or by allotting the work to M/s APMDC 
Ltd.” the following shall be substituted, namely :  

“Provided that, for undertaking De-siltation operations in areas other 
than Prakasam Barrage and Dawaleswaram barrage, the Irrigation 
Dept., may allot the De-siltation work to the Lessee selected for the 
respective Package on mutually agreed terms and conditions through 
Director of Mines & Geology.”  

20.  for the item (ii)  in Rule 9-B (2)(a), the following shall be 
 substituted,namely: 

“(ii) There shall be joint inspection of the demarcated area by the 
Assistant Director of Mines & Geology concerned, Executive Engineer, 
Irrigation Dept., to ensure that the demarcated area to be de-silted by 
Irrigation Dept., shall not overlap with any of the area(s) already under 
de-siltation or likely to be de-silted by the Lessee appointed for the 
particular Package.”  
 

21. for the item (v)  in Rule 9-B (2)(a), the following shall be substituted, 
namely : 

“(v) In case of handing over the areas for De-siltation to the Agency, 
the Agency shall undertake the de-siltation work by following the 
prescribed norms.”  

22. after the item (v)  in Rule 9-B (2)(a), the following shall be inserted, 
namely : 

“(vi) The procedure for de-siltation of sand shall be prescribed by 
the Irrigation Department. 
(vii)  The procedure for disposal of sand available after de-silting 
shall be prescribed by the Director of Mines & Geology / State 
Government.”  

23.  the clauses (b) and (c) in Rule 9-B (2) and the sub-Rule (3) of  Rule 9-B 
shall be omitted. 
 

(Contd.) 
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24.  for the words “specified stockyards” in the clause (a) of Rule   9-B (4), the 
words “reaches/stockyards” shall be substituted. 

25.  for the sub-Rule (5)  in Rule 9-B, the following shall be substituted, 
namely : 

“(5) Remittance of tender document fee proceeds to Dept., of Mines & Geology: 
The proceeds from sale of tender document shall be remitted to the account of 
Dept., of Mines & Geology as specified by Director of Mines & Geology.” 

26.  for the sub-Rule (9)  in Rule 9-B, the following shall be substituted, 
namely : 

“(9) Remittance of sale proceeds of Sand: 
The periodic payments by the Agency selected for the particular package shall 
be remitted fortnightly to the Government as per the procedure laid down by 
the Finance Department.”  

27.  the sub-Rule (10)  in Rule 9-B shall be omitted. 
28.  for the sub-Rule (11)  in Rule 9-B, the following shall be substituted, 

namely : 
“(11) Sand extraction in Scheduled areas: 
The Sand reaches located in Scheduled Areas shall be granted and Operated by 
the Tribal Societies as per the Panchayats Extension to Scheduled Areas (PESA) 
Rules, 2011 or any rules/amendments made thereunder. “  

29.  the sub-Rule (12)  in Rule 9-B shall be omitted. 
30.  for the sub-Rule (14)  in Rule 9-B, the following shall be substituted, 

namely:  

“(14) Prohibition of stocking of Sand: 
No person, unless permitted by the Government, is allowed to stock 
the sand beyond his/her self consumption requirements and shall not 
sell nor involve in any re-sale of sand”  

31.  in the sub-Rule (16)  in Rule 9-B, the words “transporting sand without 
GPS devices” shall be omitted. 

32.  in clause (a) in Rule 9-B (16), for the words “Sand Way bill  issued by 
Asst. Director of Mines & Geology concerned” the words  “Sand Way bill 
/invoice” shall be substituted. 

33.  in clause (b) of Rule 9-B (16), for the words “Sand Way bill” the words 
“Sand Way bill / Invoice” shall be substituted. 

34.  for the clause (c),  in sub-Rule (16),  in Rule 9-B, the following shall be 
substituted, namely : 
 "In any case person including the agency / transporter  sells the sand 
above the notified prices, a penalty of Rs.2000 per metric ton shall be 
levied;"   

35. in the item (xii),  in Rule 9-B (16)(f), for the words “Any other officer 
nominated by Dist. Collector (concerned)”, the words  “Any other officer 
nominated by Dist. Collector (concerned) / Director of Mines & Geology” 
shall be substituted. 

36.   in the clause (i), in sub-Rule (16) of Rule 9-B, for the words “M/s Andhra 
Pradesh Mineral Development Corporation Ltd.”, the words “The  Agency 
selected for the respective package” shall be substituted. 

  
37. for the sub-Rule (17), in Rule 9-B, the following shall be substituted, 

namely :  
 

(Contd.) 
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“(17) Appeals and Revisions: 
1. Any person aggrieved by an order passed by  the Deputy Director 

of Mines & Geology / Assistant Director of Mines  & Geology may 
prefer an Appeal before the Director of Mines & Geology under 
Rule 35-A of APMMC Rules 1966. 

2. Any person / agency aggrieved by an order passed by the 
Director of Mines & Geology /Officials of Special Enforcement 
Bureau (SEB) pertaining to sand matters may prefer a Revision 
before the State Government under rule 35-B of APMMC Rules 
1966.  

38.   the sub-Rule (18) , in Rule 9-B shall be read as sub-Rule 18(a) of Rule 9-
B. 

  
39.   after the clause (a),  in Rule 9-B (18), the following shall be inserted, 

namely  : 
  

“(b) Director of Mines and Geology shall issue operational guidelines from time 
to time for extraction and sale of sand to maintain environmentally sustainable 
sand mining in the State.”  
40.  after the sub-Rule (19),  in Rule 9-B, the following shall be inserted, 

namely: 
“(20) Interest: 

The State Government shall charge simple interest at the rate of twenty-
four (24) per cent per annum on any payment due to State Government 
which is delayed beyond the due date thereof.” 

  
   (21)Exit Plan for the existing leases:  
 

1. Regarding IV, V and above order streams, M/s  APMDC Ltd. shall 
hand over existing reaches to the Selected Agency for the 
respective package for extraction and disposal of the balance 
 quantity of sand available in the reaches. The Successful bidder, 
after  entering the agreement and execution of Lease deed shall be 
authorized  to take over the sand reaches immediately for 
continuation of   operations.   

2. The residual sand stocks in the stockyards/depots along with the 
infrastructure created shall be handed  over to the selected 
Agency(ies) at the sale price of sand fixed by the Government for 
disposal to the end consumers.   

3. All the assets available with M/s APMDC Ltd. pertaining to sand 
operations such as weighbridges, CCTV cameras, Computers and 
other accessories etc., shall be handed over to the selected 
Agency(ies) duly evaluating and ascertaining the book value of   
the Assets and on mutually agreed terms and conditions.”  

           
41. (a) the following Form S-1, Form S-2 and Form S-3 shall be substituted 

as annexed to this Order, namely,-      
 
     (b) the existing Form S-4 and Form S-5 shall be omitted. 
 

 (Contd.) 
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(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 
 

                                              GOPAL KRISHNA DWIVEDI 
PRINCIPAL SECRETARY TO GOVERNMENT (MINES) 

 

To 
The Commissioner of Printing, Stationery & Stores Purchases (Printing Wing) Andhra 
Pradesh, Vijayawada. (with a request to publish the above notification and arrange to 
send 200 copies of the same to the Government in Industries & Commerce (M.III) 
Department and 100 copies to the Director of Mines & Geology, A.P., Ibrahimpatnam, 
Vijayawada) 
Copy to: 
The Director of Mines & Geology,Ibrahimpatnam,Vijayawada. 
The VC&MD, APMDC, Kanuru, Vijayawada. 
The Commissioner, Special Enforcement Bureau, AP, Vijayawada. 
The Director, Ground water & Water Audit Department, Vijayawada.  
All the District Collectors in the State of A.P. 
All the District treasury Officers in the State of A.P. 
The Director, Treasures & Accounts, A.P., Vijayawada. 
The Pay and Accounts Officer, Vijayawada. 
The Accountant General of Andhara Pradesh, Vijayawada. 
The P.S. to Hon'ble Deputy Chief Minister of Revenue. 
The P.S. to Hon'ble Minister for PR & RD and Mines & Geology. 
The P.S. to Hon'ble Minister for Water resources (Irrigation) 
The P.S. to Hon'ble Minister for Finance & Planning. 
The P.S. to Hon'ble Minister for Home. 
The P.S. to Hon'ble Minister for Housing. 
The PS to Secy. to Hon’ble Chief Minister. 
The PS to Prl., Secy.(Mines), Ind.& Com. Dept. 
The Law (H) Department. 
The Finance (FMU-REV-I&C) Department. 
SF/SC (Comp. No:1340996 ) 

  
\\ FORWARDED :: ORDER \\ 

 
 

SECTION OFFICER 
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APPENDIECES 
FORM S-1 

Lease Deed for Sand Package - XX (XX districts) 
(See Sub-Rule 1(c-1)(ii) of Rule 9-B of APMMC Rules, 1966) 

  
This agreement entered into on this day of __________of ___between the 

Director of Mines & Geology on behalf of Government of Andhra Pradesh, referred to as 
the Lesser, which expression shall unless repugnant to the subject or context mean and 
include its successors, assignees and representatives etc., on one part. 

  
AND 
  
Sri/M/s. / S/o.       _        residing at herein after referred to as the Lessee) which 

expression shall include its successors in interest, legal representatives etc., on other 
part. 
  

Whereas the<NAME OF THE SERVICE PROVIDER>Limited vide notification No. 
____ dated:___   invited online applications for extraction of sand from the Sand 
reaches, stocking, sale etc in Package – XX covering XX districts. 

  
The Director of Mines & Geology issued Letter of Intent for the Sand Package vide 

Proceedings No._________, dt:_______. This lease is subject to the extent, terms & 
conditions of notification and Andhra Pradesh Minor Mineral Concession Rules, 1966. 

  
NOW IT IS MUTUALLY AGREED AND DECLARED BY AND BETWEEN THE PARTIES 
HERETO AS FOLLOWS:- 
  
SCOPE OF THE WORK: 

The Lessee / Lessee Company shall extract and store sand in Package – XX 
covering XX districts, with the details of specified areas along with corresponding geo-
coordinates as provided in the Annexure 1, and dispose sand from the reach/stockyard 
at the rate not more than the sale price fixed by the Government from time to time. 

  
PERIOD OF LEASE: 
The lease deed shall be in force with effect from    _____ and shall expire on _____. 
The lease is not transferable. 

  
QUANTITY OF SAND TO BE EXTRACTED: 

1. The Lessee shall extract sand, stock, sale etc from the Sand reaches in Package – 
XX covering XX districts as per the details of specified areas along with 
corresponding  geo-coordinates is provided in the Annexure 1. 

2. The Lessee shall extract the  indicated quantity from the specified sand reach, 
during the period of agreement in consonance with Approved MiningPlan, 
Environment Clearance, Consent for Establishment & Operation and other 
applicable Acts, Rules  and guidelines in vogue. 

3. The Lessee while extracting sand from the reach shall confine to the thickness 
specified in the Approved  Mining Plan and to the boundaries notified. 

4. The Lessee shall extract indicated quantity of sand during the period of 
agreement and sell/transport/dispatch to consumers /stockyards/depots/duly 
paying the statutory payments in      advance from time to time. 
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5. The Lessee shall maintain true records of dispatch of sand from the sand reaches 
to the end consumer and  stockyards. 

6. The Lessee shall maintain true records of dispatch of sand from the reaches/ 
stockyards/depots and file  monthly and yearly returns to the competent 
authority as per APMMC Rules, 1966. 

  
CONDITIONS: 

1. The Lessee shall explore to employ “Boatsmen Societies” for sand excavation 
from specific notified Reaches through  de-siltation, as per the procedure in 
vogue. 

2. The Lessee shall be required to comply with  the Sale price of Sand as fixed by 
GoAP at the reaches/stockyard and at specific cities/locations in the State. 

3. The Lessee shall be required to meet the prescribed optimum operation of 
reaches, excavation, storage and sale obligations, as well as comply with all other 
conditions, as may be   prescribed by the Director of Mines & Geology / State 
Government from  time to time so that requisite quantity of Sand be made 
available and  supplied to both Private and Government Construction works. 

4. The Lessee shall be required to comply with  all statutory provisions and shall 
indemnify the State Government against  all liabilities, costs, expenses, damages 
and losses (including but not  limited to any interest, penalties and legal costs) 
arising out of or in   connection with breach or non-compliance with applicable 
laws. 

5. The Lessee shall load Sand from      Stockyard/Reach in the vehicles in case the 
Consumer arranges for their  own transportation arrangements. 

6. The Lessee shall engage and keep standby  vehicles (~20 vehicles per 
Stockyard/Reach) for transportation of sand to  consumers as and when required. 

7. The Lessee shall deposit prescribed Performance Security Deposit which shall be 
liable to be forfeited in case of any default in timely payments or non-compliance 
with its obligations  as per the Rules and as prescribed in the tender document. 

8. The Lessee shall permit Sand booking through offline mode such that any 
consumer can go to the Stockyards/Reaches of  their choice directly and after 
verifying the quality of sand and making  necessary payments there itself can 
procure the sand in offline mode. 

9. The Lessee shall permit “Free of Cost” sand  through bullock carts as per existing 
mechanism. 

10. The Lessee shall supply Sand “Free of Cost” for self-consumption of villages 
abutting the Reaches, Government sponsored Weaker Section Housing schemes 
and Government R&R packages Housing, through a coupon system. The subsidy 
towards the same shall be borne by the State Government.  

Provided that, for supply of sand for self-consumption of villages abutting the 
Reaches, the statutory levies viz. Seigniorage fee, Contribution to DMF and 
MERIT shall be exempted from the consumers by the Agency. The cost 
incurred by the Agency towards the Sand operations may be collected from the 
consumers as applicable. 
  

11. The Lessee shall remit the cost incurred by  Dept., of Mines & Geology, towards 
obtaining the statutory clearances viz. Approved Mining Plan(AMP), 
Environmental Clearance (EC), Consent for      Establishment (CFE) / Consent for 
Operation (CFO) for the sand reaches      which are handed over to the Agency 
for undertaking Sand operations, as      per the procedure laid down by Director 
of Mines &Geology. The      detailed procedure shall be communicated by the 
Director of Mines &      Geology (DMG). 

12. Lessee shall be required to abide by all  Applicable Laws such as but not limited to 
Sand Policy of Andhra Pradesh, Mines Act 1952, MMDR Act 1957, APMMC Rules 
1966, WALTA Act & Rules, MOEF&CC notifications, Office Memorandums & 
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Guidelines and any  other applicable law, rules, Government orders, Instructions 
issued by  Government and Dept., of Mines & Geology from time to time. 

13. In addition to this, the Lessee shall ensure  the following: 
(a)   At Sand reaches 

1. Lessee must erect boundary pillars and shall      ensure that the excavation does 
not take place outside the demarcated      area/lease boundary. 

2. Lessee shall secure perimeter of the dedicated      sand bearing area to avoid 
encroachment at the designated reach. 

3. Lessee shall excavate only up to the approved      depth as per Approved Mining 
Plan at the designated reach. 

4. Lessee shall be held responsible in case the      Lessee fails to adhere to the 
above three (3) conditions and any other      violations as per extant Rules. 

5.  Lessee shall deploy the necessary      manpower to excavate Sand in accordance 
with the Approved Mining Plan,      conditions of Environmental Clearance, 
Agreement guidelines, and as per      the directives given by DMG. 

6. The Lessee shall ensure that all the Reaches      handed over to him with all 
statutory clearances are operational at all      times. 

7. During the non-monsoon season, if the number      of reaches operating at 
optimum capacity fall below 70% of the total      number of reaches in a package, 
the penal clauses shall be invoked as      prescribed in the Tender document. 

8. The DMG or any officer authorized by DMG shall      have the right to levy penalty 
as per the penal clauses specified in the      tender document. 

(b)   At Stockyards/ Reserve depots: 
1. In order to meet the demand of Sand during monsoon season (i.e., in      the 

months of July, August and September), the Lessee shall stock such      quantity 
of Sand as prescribed by the Director of Mines &Geology with      prior approval of 
the State Government or as specified in the Tender      document at various 
Reserve Depots, in order to make the Sand available      for sale throughout the 
State at the rate fixed by the State Government. 

2. The Detailed List of stockyards along with the details of quantity      of sand stock 
available, location etc. shall be intimated to Director of      Mines & Geology by 
30th June of every year. 

3. The Penal provisions for not maintaining the specified amount of      Reserve 
stocks shall be prescribed in the Tender document/ Agreement. 

4. As the onset of Monsoon season may vary because of geo-climatic      conditions, 
the Reserve stock requirement shall be maintained accordingly. 

5. During the non-monsoon seasons, Sand may be supplied to the      consumers 
from reaches to the extent possible. 

However, for smooth supply of sand, if required, stockyards may be 
maintained at locations which cannot be served directly from the 
reaches in order to meet the requirement of sand. 

6. Notwithstanding anything stated in these Rules/Agreement, in order      to meet 
the demand of sand, the Agency shall maintain reserve depots /      stockyards at 
any specified locations in the State as per the instructions      of the Director of 
Mines & Geology. 

7. In cases where the Lessee delivers Sand to the consumers from      
reach/stockyard in vehicles of the Lessee to a place which is distant from      
reach/stockyard, the Lessee shall abide by Sand rates as notified by the      State 
Government for different cities/locations in the State. 

8. Lessee shall identify and arrange Land for Reserve      depots/stockyards, if 
maintained, with proper connectivity and ease of      access for consumers. 

9. Lessee shall collect sale price of Sand from the customers and      issue Sale 
Waybill / Invoice along with the details of vehicle number,      quantity etc., as 
applicable to the customer. 

10. Lessee shall issue a copy of the said Sale Waybill / Invoice to the      vehicle 
driver prior to dispatch of sand from the Reach/stockyard. 
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11. Lessee shall load the sand as per the approved capacity of the      vehicle. 
12. Lessee shall maintain daily production and dispatch register and      statutory 

returns/clearances prescribed under various statutes. 
13. Lessee shall furnish a sand reach / stockyard wise monthly and      yearly returns 

statement in Form–S2(Appended) and Form–S3 (Appended)      respectively to 
the Dept., of Mines & Geology on the quantity of sand      excavated and 
transported to stockyard(s) as well as sand dispatched from      the reaches / 
stockyard to the end customers within seven(7) days of the      succeeding 
month. 

(c)   Sale & Transportation 
1. Lessee shall obtain Dispatch permits/Transit forms / passes as per      the 

procedure laid down by the Director of Mines & Geology for      transportation of 
sand from reaches/stockyard to consumers. 

2. The Lessee shall ensure that sand is available for sale throughout      the year in 
the State. 

3. The Lessee shall use authorized ramps as per existing mechanism for      
transportation of sand from the reaches. 

(d)   Addition of New Sand reaches  
1. New Sand Reaches shall be continuously      identified by the Dept., of Mines & 

Geology during the contract period      for un-interrupted supply of sand, subject 
to availability of sand bearing      areas. 

2. Any new reaches of higher and lower order      streams as identified by the Dept., 
of Mines & Geology in a package      area during this period shall be allotted to 
the Lessee and Lessee shall      undertake excavation, storage, sale etc. as per 
the existing mechanism. 

(e)   Other conditions: 
1. The Lessee shall coordinate with the      DeputyDirector of Mines & Geology of the 

concerned district for taking      over the details of the sand reaches, location 
details, extent, transfer      of statutory clearances in the name of the Lessee and 
other requisite      documents required to commence sand operations. 

2. The Lessee shall permit and extend necessary      support to the officials of the 
Dept., of Mines & Geology, officials  of Special Enforcement Bureau (SEB), Police 
Dept., and officers from any  other Law enforcement agency to inspect, check the 
sand operations,  storage/stocking, sale, stock, stockyard operations, and 
vehicles as per  the provision of Act and Rules and procedures in vogue. 

3. The number of optimum operation of reaches      shall be relaxed in case of issues 
beyond the control of the lessee such      as inundation of the reaches, drought 
situation & Force Majeure events (Acts of God) and Govt./Judicial Orders. 

  

Any other required conditions/modifications may be incorporated during the time of 
execution of Lease as the Director of Mines & Geology deem fit in accordance with the 
extant Acts and Rules. 
  

SAND LEASE GRANTED THROUGH E-TENDER IS NOT TRANSFERABLE. 
FAILURE ANDTERMINATION:  

The granting authority shall terminate the lease agreement, forfeit the security 
deposit and take possession of the area, order for seizure of sand stocks from the 
reach/stockyard/depots on contravention of any of rules and conditions of the agreement 
or in case of any breach or non-compliance with any of the provisions of the Act and 
rules made there under and any violations to these Rules 
  
  

LESSEE                                                              LESSOR 
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FORM S-2 
MONTHLY PRODUCTION AND DISPATCH RETURNS FOR SAND 
REACH/STOCKYARD 

(See Rule (1)d-1(xiii)(b)(xiii))) of Rule 9-B of APMMC 
Rules, 1966) 
Form S-2-A 

S
l. 
  
N
o 

Nam
e of 
the 
Pack
age 

Dist
rict 

Man
dal 

Nam
eof 
the 
sand 
reac
h 

Total   
Permit
ted 
quanti
ty / 
Balan
ce 
reserv
es in 
case 
of 
hande
d over 
from 
APMD
C 

Quantity 
of 
sand dispa
tched to 
end 
consumers 

Quantityo
fsand 
dispatche
d to stock 
yard 

  

Total   
quantit
y of 
sand 
produce
dfor 
that 
month. 
(7+8) 

Closing 
Balance/Ba
lance 
Reserves 
in   the 
reach (6-
9) 

1 2 3 4 5 6 7 8 9 10 

                 
                 

  
Form S-2-B 

  
Sl
.   
N
o 

Nameof 
the 
stockyar
d 

Manda
l 

Distric
t 

Openin
g 
balance 
of the 
month 

Quantity   of 
sand received 
from Sand 
reach 
and name   
of the 
correspondin
g source 
Sand reach 

Quantity of 
sand dispatche
d to end 
consumers 

Balance 
available 
quantityi
n the   
reach 
(5+6-7) 

1 2 3 4 5 6 7 8 
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FORM S-3 

Yearly Statement of extraction and disposal of Sand 
[See Rule (1)d-1(xiii)(b)(xiii))) of Rule 9-B of APMMC Rules, 1966] 

S.No Package DistrictMonth Permitted 
quantity 

Dispatch 
to end 
users 

Dispatch 
to 
Stockyard

Remaining 
reserves 

Dispatch 
from 
stockyards 

Balance 
quantity 
at 
Stockyard

1 2 3 4 5 6 7 8 9 10 
               
               
  
  
  
  
  Signature of the Authorized Signatory 

 
 

  
                                                      GOPAL KRISHNA DWIVEDI 

PRINCIPAL SECRETARY TO GOVERNMENT (MINES) 
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O.A.No.53 0F 2022B FORE HOI{'BLE NATIO
Y DI CT R TIRT'PATI IN

NAL GREEN

TRJBUNA', o CHENNAI.

It is subEitted that the National Greea Tribunal southem zone' Chennai'

vide their order Dated 1A.5.2V22 in OA number 53 of 2022 (SZ) it is directed

'The District Collector is directed to keep a vigil on tJ:e dispute sites errd ensure

that no mechanized operation is being done contra ro ll.:e enyironmer:tal

clearance'.

Le obedieuce to the orders is"sued, the District Coilector, Tirupad vidc

Floc-No.C4/22712O22, d,ated, 2L.o5.2O22 has instructed the Tahsilcar'

Nagalapuram and Pitchatur to keep a vigil on the dispute sites and ensure t.}lat

tro rBechanized operations are carried contra to tle Envircnmental Clearance

issued vide order dated 1A.O5.2O22 in O.A.No'S3 of 2Oc2 of the National Green

Tribunal, Southern Zone, Chennai.

The Tahsildar, Nagalapurar" vide their Roc.No.A/95/2022 dated

O3.O9.2O22 reported that as Per the directions of t].e Green Tribuna'I, he has

been keeping coBstant vigil on the extraction of sand frou the reach b-1' keeping

the VROs of B.ICBeedu, Nandhanam, Subbanaidukandrigu iind Karani villages

cootinuously 16r'nrl ths clccL He bas also reported that he has taken care for

not extracting sand using heavy machineries from tJ.e reach and Enally

reported that the interim directions of the National Grcen Tribunal is being

followed

This is submitted for favour of informatiou and the copl' of repon of the

Tahsildar, Nagalapuram vide reference stat€d supra is herewith enclosed for

favour of perusal,

k*,
t0\t9v./.Aq

Distnct CollecfUr,
Tirupati.

NTD c R

iIINESAND GEOLOGY
CHITTOOR.

A F
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Il lrVtiNLiL. DEt,r\lll lrtENI^

l lonr
Sri...\.I,rasannak unrar-
I,ihrihl.rr. Naualapururrr{ \ I ),
liruprrr District.

To
'fhe' District Ct,l lcct,'t.
f irupati.

Roc.A1,)i./l0ll drrr.l 0:t-()9-1012
5ir,

Sub:

wur Vettturc l.itrrit,id.

Or\ No.l-52/?0ll orr rhc lllc ol Natiouul Crccn 'll ibirniil. South Zorrc sittrttl
at Chcr)nai '[irupati I)istrict - Nagrlapurrnr\lanrluI- O.\ lilctl h)
Sri D.l'lcrnaktrnrar ul' Nugtllpurarn- thc tribunal i;suctl intcrirn ()rdcrs in ().'\
No.5i ot'l()ll (S/t drrccting rhc rcspuudcuti ol t(, .rsc lrt:rr r nriel,irrcr) rrr

err.rctiug thc stuld iustructions tbllo$ed rcl)ort subnrittc.l -rcg.

llct': l. Qrigirral Applicatitrr No l52il()ll aod inlcriru orilcrs irr ( ).,\ 5l L)l lt)l:
(Sl)on thc lllr rrl (ilccn .l 

ribunal, sittiug at Clrcnuri.
,,r ,i rr'

I subnlit thatSri.D.ll!'llukulrar r; l-(ri. Kararri Villagc. Nlgr la pLrraru \ I anilal. Clrirr.',,r

l)istlict-,'\lcllua l'radcslr -517 5IJ9. Iras lllcLl tlr( ubo\c nrcllitrncrl origirrrrl applicatiul. allcgir,:

tlut titc rasPondcnts nanrcl) l.Iruion ol lndia. Rcp b) SccIcrarl. i\lir)istr) ()1'l'.r)\ir()n ](nL.

l"orcsts & Cliurate Changc, i'J ["1o.,.. l)rithr i \\ irg. lndi6 l'alrlrar.iirrrrrl]harriirr. -lrrrl]rrglr. \cu
Dclhi-11000i.2. 'flt"' Statc of ,\ndlrra l)rrr,lcsh. ILcp b1 lrrincipul Sccrctarl ltrr \lint anJ

Oeolog-v, Sccretariat. #7-1.1, Il-lllock. 5'r' uuJ 6tl' l.'loor. Itrrahirrrpurrt.urr. \'i.jrrrl*,(ll. ,\i),

5ll'156. i.]'hc l)istrict Cr,rllector'. Cltittoor. Ncrv Collccturutc Oltlcc ol (hirrour. ('hirrt,,l

District. {.1}c Assistart Dircctor rrl'lrlincs anrl Ocologl. ChirtrroL .ltrri:Jicrion. r; l-il & 5-.1.

Otllcers Lane. Kongaleddy Pall1. ( hittoor-517()()L 5.Thc Cirairrnun. ,\lJhrr l,rircicslr l,qlluripl

Contrdl lloard. # ji-2(r-l{ I)il. \,iar Strrtri:c llo:pittl- I'ushpr llolcl ( cntlc. ( [alllralarari

'Strcet, Kasturibaipet. Vijalarvadrr-5]0010. 6. State littvironutcnt Inrpl(t ..\sscsslr!'11 ..\ullrorir\

(SLI..LA) lr ii-:6-l{ D1:. Ncar SLruli:'c llerspitll. l'rrrlpr llotcl ( cutre. ( iralrinraleirri Srrccl

ibaiJxt, Vijatarr.ada-510010. 7. llrc .'\neil:rr l'r'4,'lcsir Nlincral l)cr.clopn ]ent ( r)rl10r ti()l I

i. l(oad. KunurLrl{cp. try its llxecutirc t)irect, illg{/lD' ladigada to [:nikcparlLr l()0 I

dul. Vijalasada 52l l l7. 8.PMR lnlia lndiu t-imitcJ, I{cp. hr irs

MVV ITo!!l l,!hcc. ;il(tlli. visakhaparnlrlr. ,\l) - 51000,j. (). lrri

l(cp b1 its. \'lurugiug Dirccl(u. r;-lo-l.l-7. Sccontl liloor.

lc. \'ii11rrrrrr,ll. ,\1'|-jl00l)0i. llrcrc rirc () rcspo'tlcnts us

lrovs, thc l)istricr (irllecrr,r. lirul> ti lras callc.l lirI ttt1 r'crrr.rlIsolltltcal-ll(ji]\illjlc.l

unlar brllixc lhc (it'ccrr I rilrtrttrll' sittiug ul ('lturtnai

n this cunlcct loll' I subrtrir to stJte rhxt tltd crcen I ribunul sitri11g at Chcnnai, ha-s rulrlc

lbllorvilg intcrilrr ordcs

I

l$ atrovc cuPticrtrd Orrgrrrrl Applic tiorr is lllcd b\ tlrc rl)Plr! rrrl beirtg aggrrere,l lr\ lll(
nts 8 and 9. rrlto ltlvc trccn carryirtg ott sillld lnilril)! irr thr: Aarar:iaar l(i
llagcs corulrg rittdct tllc colltrol ol lllu N;rgallprrr:rLtr\1.r d11. q,hiuour 

Di

rcspr)ndsnts lrur c bcen gir en l-.nr ir,rrrrrurrlrl

\ cr ilt

stnct

F

('lcaranrr 
[_r l]rc i, Ll,

, )rrc lllanutll"\ ll ,,1!t

rditior thal rnirrin ghlr.;r0bt:d

STAN

CamScanner

h
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Ollict \lcflror.uduot rrlti(h gir.s our thc guid.li,,er l;r cu.rJii.lcrJlior ol PInlx'']l l;'r xrrrrl r1l

Llr trulrnrcntul Clc;rra[ccs datcd 2{.1].l0ll sgrccilicalll stllcs thirt llII1ln{ x!ll\rt) 5lt'rll t\ (l')rtc

qranuallt.

i C(rrltrnrl'l() thc saiJ corrrlrtrrrrr. it i\ lll(qcJ tlrll thr l)r(,laal l'r,\lrrlrclll\ 'trc tt:ttr'l 
ltctrttt:

rrr.rclirr(l\ lrrtl hatclrrclrclrcdtltcc(, Jt1l(rrlr(\ultItgItlll,..cltn!tlrc!a,)l(,-),rrl.rr3- iIcJ1rIlri'rrrt lr'r-

alii)illxclrt\l plrol(tgrrphs l.llqrr rnr 1.,9.01 :t):: $lr!rcl|l tlrr ||rrrrrrg 15 burrr'l '[,rrr s tllr l\)(l'lill l)]xill;ne'

J. lrr srrch ctrcurtt:,tlrl|ccs- $r li.rl lhJl rr \\oulJ lr! J(tt,nrtlrtnl rl 1,,,'leul l'r,'lu'rrttlt' rrrc rllotrcJ lt'

rttirrc xirh lllc llclf ol tllc lrcil\\ rrrl!hrrrc. \rr rrt rlctrrr rt ll)ptlrlnrll! l'' (lrr..\t llr( l)l'lrr!l t_'rll"l' r'

Chittool l)irtllct lo trlilkc .pol lrl\ltc(lrt,rr $rtlrrrr l$(, (l.r\ ' .rrr(l lil( 't r(|"rl 'r'l\crlirr!1 l(r thc 'rllr':'ttr''t''

nt.rdc iit llte' lppliclrtrt,rt.

S. l11 lltc crcnl [)i5lrr{l ( (rll(lt, fiIr.lr, llril Ihc Jllt{rtltrl\ rrr.r(l cbt llr( al)Plicitltl !rt lrtld' ll r\

lhc ll)l)lirxrrr r5 (irrcalc{, to sct\c llrc rrl!tiurl l)nPcl\ t(' tllc l-cl'rltJ ('orrrt'tls lrrtr'l als'r 'crrtl

[0licc to rcsp(tlldolls ll and 9 through th,l lrilrttnal :rr rrcll as prirltcl] '

7 l'.rsl lhc rllnltcl orr lli (li.:0:: '

t subrllit thilt ili l\'r tilc dirccti('ns ()l lllc (irccn lnlrurr'il l lt;r''c trcetr lucl'itt:l cotr:i'ttrl

re exuaction of sartd l-ronr thc lcach h! kccpirtg tlr'; Vl(Os ol li'K Uccrlr't' \rLttJltrtt'rttt

ign utd Karani villogcs cultinuousl.r nruntl thc cl''rck' I ltarr: tilkt;n (urc r)l r)('l

ring srrrJ raing llclrt\ lu.rchineric5 Itotlt tllr' rclch llts intclirlr \lir(cli(ro5 trl ('Ic(rl

is ltiug Ibllorrerl This is sltrotitrcrl larour trl.l.irtd irtlbnlratiutr

YoLrrs luithtirlll,

rt

CoP) subnliltcJ to thc J(octttte l)i\ r\i(lr11r I ()l'liccr. SriLrtluhnsti li"u LinJ ittlbrtttitliort

'I ahsil
\auallpuruntlllrt,.ill.

lirupilti Districl.

,i]*_-
sl I

( LLOaaaf;a bY Cam Scanner
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In obedience to the orders Dt.18-05-2022 of the Hon'ble
National Green Tribunal, South Zone, Chennai passed in O.A.No.53 of 2022
filed by Sri D.Hema Kumar the ADM&G, Chittoor and Technical staff have
inspected the following Sand reaches on 2l-07-2022 and found that sand
excavation is not being done at localities of the 05 Villages in stretch oF 11
Kms and the details are shown below:

Sl.No. Name of the
Reach

Nandanam - 1

Status of Sand
Reach

Nandanam Village,
Nagalapuram Mandal,

'Chittoor District,
4.910 Hectares

Non-Working

Nandanam - 2

Subbanaidu
Kandriga

S.S.B.Peta - 2

Nandanam Village,
Nagalapuram Mandal,

Chittoor District,
1J50 Hectqt'qe_

Subbanaidu Kandriga
Village, Nagalapuram

Mandal, Chittoor District,
4.880 Hectares

B.K.Bedu Village,
Nagalapuram Mandal,

Chittoor District,
!2ep Hestefeg_

S.S.B.Peta village,
Pitchatur Mandal,
Chittoor District.
4.800 Hectares

Non-Working

4

5

During the course of inspection, we have observed that at present
no excavation of the sand is not being done and no indications of machinery
movements found. Moreover, the green grass has been developed in entire
stretch of 11 Kms. Further, found that water is flowing in some portion of
the stretch. We have taken photographs of the Sand bearing areas which are
shown below:

Cont...2

JOINT INSPECTION REPORT

Location & Extent

I Non-Working1

B.K.Bedu

Non-Working

Non-Wo rking

Nandanam - 1:-

1

Speed:0.Okm/h
1

2

mandril
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-2-

Nandanam - 2:-

il
----'

q

-.-<a> crp'

j

,-

b-

I'FEF'

ffiffi
sand reach.

;,

I

q

I
u

1'- r

a

1 mandal

\11
,l

6and reactl; mandal

Cont....3
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B.K.Bedu:-

Cont...4

Subbanaidu Kandrioa:-

T

**

Spaed:O.Okm/h

!

+
fr

I
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S.S.B.Peta:-

fl\\l-J
I

I tI I

This is submitted for favour of kind information and taking
further necessary action in the matter.

M)
S-tv^,tFGerlr;

(S.DURGA DEVI)
Surveyor

O/o.ADM&G, Chittoor
Royalty Inspe f

O/o.ADM&G, Chittoor

\tLu""
RUMAR) $f.Eeed,.PRAKASH

Asst.Director of Mines and Geology, ^$
STANTDI

UINES AND GEOLOGY
CHITTOOR,

nlnd ,.P
iO.Ok

or: 523

6:

CHITTOOR
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{

mandal
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Aln"t,,

triCc D h

A. t"l . ers r

Ch airm a n the District Lev Sanrt Committee. hi ttoor.f c

Officers Present:-

1. The Disbict Collector & Chairman DEC, Chittoor'

2. The loint Collector-I & Vice Chairman, DLSC, Cttittoor.

3. The Diskict Panchayath Officer, Chittoor.

4. The Regional Transport officer, Chittoor.

5. The Dy; Director, Groundwater Dept., Chittoor.

6. The Superintending Engineer (Irrigation), Chittoor/ llrupathi.
7. The Environmental Engineer, APPCB, T'irupathi.

B, The Dy. Director of Mines & Geology, Chittoor.

9, The Asst. Director of luiines and Geology, Chittoor.

10. The District Sand Officer, APMDC Ltd., Chittoor.

. ****

At the outset, the Asst. birector of Mines & Geology, Chittoor appraised the commlttee

with regard to New Santi Policy introduced by the Government of Andhra PraCesh and the

salient feafures of the G.O's issued thereof. Further it was brought to the notice of the

committee with regard to joint inspection taken up by the Mines & Geology, inigation, Ground

water and Water Audit, RWS & S and Revenue Depaftments for identification of new open sand

reaches in the District for extraction of Ordinary Sand. The committee has resolved to permit

sand mining in the below ntentioned open sand reaches and directed the Deputy Director of

Mines and Geology, Chittoor to obtain Approved Mining Plan, Environmental Clearance, CFE and

CFC in tire name of District Collector, Chittoor. Further, directed lo prepare the closing orders

pertains to the Nandanoor, Surutpalli and Kob-akona sand reaches as permitted quantity is

exhausted.

Sy No & Location
Extcnf

(in
H ects

Quantity
proposed

!n cum
Strearrl

Arani River

281. B.Kbedu Revenue
-iitiige, Nagalapuram

47,500

1.920

J

Mandal,
1, l"1od

"qulapalem 
Viflaqe,

Modugulapalem-2 Yerpedu Mandal,
chi

1, Musalip€du Village,
Yerpedu Mandal,

chi D

S.5.B.Peta Village,
PichaturMandal

4.910 49,400

4.540 45,400

3.590 35,900

96,000

Swarnamukhi
River

AraniS.S.B.Peta-2

Nandarranr - 1
Nandanam Village, 4.910

Na ala mMandal
49,100 Ar3ni

'1O 800 Arani4.880

Cont....2
NT CF

MNESAND GEOLOGY
CHITTOOR.

s
No

Name of the
Sand Reach

1 Nandanam-2

281,Nandanam Village,
B.K.bedu Revenue,

Nagalapuram Mandal,
Chittoor District

2 B.K.Bedu

4 Musalipedu

46,9004.695
Kotrakona &
Nandanoor

702, Kotrakona Village,
G.D.Nellore(M)

Niva31,3006
Anagallu Vlllage, Chittoor

Rural Mandal

Niva7
Muthukur Village, Chittoor

Rural Mandal
Muthukur

o

9

10
Subbanaidu
Kandriga-2

SubbanaiduKandrlga
Village,

NaqalapuramMandal

Kusasthali47,600
^l

o.rff
B.N.Kandri aMandal
Tahanagar Village,

Taha Nagar-11t

h

4.750

19,200

Niva

Anagallu
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Finally, the Chairman, DLSC has concluded the meeting with a direction to get
the all Statutory Clearances as early as possible to start the sand quarrying.

A
\)

coLLECTOR/
CHAIR]'IAN DLSC,

CHITTOOR-

ffi..,-
ADM&G,

CHITTOOR
CO.ORDINATOR

:

I

:.
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REGp.POSI WITI{ ACK.DUE

OrderNo. SEIAA/AP/CTRMIN/1120?0430q -6 3 t 0t/t2no20

Sub SEIAA, A-P. - 4.91 Ha Proposed Ordinary Sand lline iu Nandanam-l Sand Reach
: et Naudanam Village, Nagalapuram Mandal, Chittoor District, Audhra Pradesb.-

Eovironmental Clqrauce - Issued- Reg.

[tining of Saad - 49,100 m3/annurn in {.91 Ha.
II. The locatior of thr sand mine as per th€ mining plan is as fo[ows:

ffi
State Level Environment I,mpact Asscssmcnt Authority (SFIAA)

Andhre Pradesh
Ministry of Environ,ment Forests & Climate Change,

Govprnment of India
D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,

Cbalamavari Street, Kastudbaipet, Vijayarvada-5200 I 0

SLIio North Latitudc East Longitude
102. N13"21'04.73" E79"49'47.84"

103. E79"49'56.95',

104. Nl3"2t'58.61" F.79"50'0t.88', I
105. N13?l'55.79', E79"50'00.28',

106. E79'49'55.57"

to7. N l3'21'01.22" E79'49'.17.14"

III.Thc proposal comes urder category 'B2'. The proposed project falls urder Item

No.l(a) ofthe schedule of the ELA Notification 2006-(i) Mining of Minerals (<100 Ha

ofmining lease area in respect of tron-coal mine lease)'

Thc proposal tras been exanrined and processed in accordance with EIA Notification, 2005

sa4 115 smsndments thereof; The Starc Level Expert Appraisal Committee (SEAC) examined

rhe application, in its meetings held on 1E.11.20i0 & f9.11.2020"11e representatives ofrhe

I. This has reference to your application submitted tfuough online on l0.l1.2020
(SWAPA{IN/1&291112020), seeking Environmental Clearance for the proposed 4.91
Ha. Sand Miae in favour of the Assistaat Director Mines And Geologr, Chitoor
District, Andhra Prudesh over the Araniar River at Nandanan Village,
Negalrpuram Maudal, Chittoor District, Andhra Pradcsh., It was reported that
the nearest human hab.itation viz., Nandananr (V) is cxisring at a dist2ncc of about 175

Krs from the mine lease area and the project requires 9.0 KLD of water. It was noted
that the capital investment of the project is Rs.15.0 Laklu and capacity of thc project is
as follows:

N13.21'01.93',

Nl3'2t'58.47"

BV
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project proponent District Sand Ofhcer, and their RQP iWs. PV Satyanarayana ,have attended

the online meeting. The Committee recommended for issue of Environmental Clearance for
one year to this proposed sand mining projefl for the production quantities: Ordinary Sand

49,100 rr3/aanum, duly stipulating a condition that the project propotreut shall carryout

mining ouly ooe meter depth sand from the top manually and no underwater mining is
undertakeu. The project proponent shall allocate sufficient funds for implementation ofCSR
activities as commiEed by the reprcscntativc along with the EMP. Under any circunstanccs ,

utrder water sand mining shall not be canied out The State Level Environment Impact
Assessment Authority (SEIAA), in is meeting held on 26.11'2020 examined the proposal and
lhe recommendations of SEAC and decided to accept SEAC recommendatioas aforesaid for
strict compliance by the proponent and to issue EC rvirh further conditions that the sand

mining pmposal (i) Shall not atlract the lrorest act 1980, Wild life act,l972; CRZ notification,
20ll; The eco scrsitive arcas as notified under EP act,l986; Critically polluted arqts as

notified by CPCB and ii) Shall not harm live stock and human beings and disturb their
activities. The SEIAA, A.P horcby accords F-nvironmental Clearance to the project as

mentioned at Para No. I under the provisions of the EIA Notification 2006 and its subsequenr

amendments issued under Environmeut (Protection) Act 1986 subject to implementatiou of
the following clustcr, specific and general conditions:

A- Specific Conditions:

I. The sand mining proposal shall not attract the Forest act 1980, Wild life
(Protection) act.l972; CRZ notification,20l l; The eco sensitivc areas as

notified under EP act,l986; Critically pollured areas as trotified by CPCB and

also shall not harm live stocks and human beings and disturb their activities.
IL The project proponent shall carryout mining only onc meter depth sand fton

the top manually and no underwater mining is undertaken.

III.The project proponent shall allocate sufficienr funds for implernentation of
CSR actirities as cornmined by the representative along with the EMP.

IV.Under any circunstances under water sand mining shall not bc carried out-

V. This EC is valid for a period of I year oniy.
VI.The proponeut shall carry mining by scrupulously following conditions

stipulatcd for river sand mining in MOEF O.M .No. J-1301/12/2013-lA-ll(l)
dated 24.12.?013 and in A.P. WALTA Rules,2004. The mining plan shall get

modified to this extent.
VII.II shall be ensured that sand mining does not in any way disrurb the llow

palterD of thc rivcr water.
VIII.Sand quarrying shall not be carried out in streams within l5 meters or l/5 of

thc width of the stream betl lirom the bank. whichcvcr is more.
IX.Sand nrirring shall not be carried out rvithin 500m of any existing stnrcture

such iu bridges, danu, rveirs, ground rvater exlraction structure(s) either for
irrigation or drinkilg water purposcs, or any othcr cross drainage structure.

X. Sand mining operations shall not affect the existing sources for irrigation or
drinking water or industrial purpose.

Xl.Vehicles carrying sand shall not ply over the flood baaks exccpt at crossiag
points or bridges or on a metal road. The emissions from the vehicles shall be
naintained rvithin the enrission norms.

XII.The deptb of the sand mining stralt not exceed lm. l'he thickness of lhe sand
in the mining area shall bc more than 3m. Ilegularory Authority prior
concurence slull be oken for this acrivity.
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XIII.Sand m.ining shali not be carricd out below rhe ground water table under any
circunstalcas. Regulatory Authority prior concurrence shall be taken for this
actiyity.

XIV.To assess the sand thickness, the Mines & Geology Deparbent shall map
out lhe afts establishing the width and depth / thickness of the sand.

XV.Persrissiou &om the Competent Authority shall be obtained for drawl of
grouad water, if any, required for tbe project.

XVI.The vehicles traasporting sand shall not bc overloaded. The trucks shall be
covered with Tarpaulia-

XVll.Personnel working in rhc project shall be provided wirh personnel protection
dcvices such as ruasks, gloves ctc,, Regularory Authority instructions 

-be 
taken iftherc

are any bener altcrnatives.
XVlll.Transportation of sand from mine leasc area shall be done during day time

only.
XIX.The proponent shall obtain oecessary permission &om the River Water

Conservator.
XX.The proponent shall take uecessaq/ measues to ensure that there shall trot any

adverse impacts on hurnan habiation existhg nearby due to mining operations.
XXI.A separate Environnent Ivlanagement cell with suitable qual.ified persons

shall be setup to implement various eavirorunenlal protection measures.
xxu.Plaotatioo rh'll be undcrtaken on oither sides of rhe approach tarcha path (through

which thc vehicles ply) betwcec thi bund ofthe river and the main road Ly rhe
proponent at his cost

XXIII.The proponent shall take appropriate measures to ensure that the GLC shall
comply rvith the revised NAAQ norms norified by MoE&F, GoI on
l6.t 1.2009.

XXIV.Hydro geologictrl studies in the mine lease areB are to bc carried out by the
Ground Warer Department.

XXV.Regular monitoring of Cround Watcr levels shall be canied ou1 iD and around the
mine lease area to assass the quality ofthe ground water.

B. Geueral Conditious:

i. 'Consent for Establishmcnt" & 'Consent for Operation" shall be
obtained Aom Andhra Pradesh Pollution Control Board under Air and
Water Act to carry on miniDg.

ii. No change iu mioing technology urd scope of working should be made
without prior apgoval of the SEIA-A,, A.P. No further expansion or
modilications in the mine shall be carried out without prior approval of
the SEIAA, AP/ MoE&F, GoI, Ncw Delhi, as applicable.

iii.The half-1,early compliance repons in respecr of the terms and
conditions stipulated in this order & monitoring reports shall be
uploaded in the website ofthe projecr periodically. It shall
simultaneously be submincd in hard and soft copies to the SELAA,
A.P., District Collector aod Mioistry's Regional office, Chenoai on lst
June aad lst December ofeach calendar year.

iv.Officials from the Regiooal OfIice of MOEF&CC, Chennai / The
SEIAA, Andhra Pradesh ttrough rhc Regional Offices of Andhra
Pradesh Pollution Control Board rvho would be monitoring the
implementation of eovironmental s:rl'egunrds should be given firll co-
operation, lacilities and documents/data by the project proponentss/
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during their inspection. A cornplete sct of all the documents shall be

submitted to the CCF, Regional Office to MOEF&CC, Chennai.

v. Occupational health surveillance program ofthe workers should bc

undertaken periodically to observe any conaacdons due to exposure to

dust and take corective measures, if nseded in consultation with
concerned Regulatory Authority.

vi.The funds earmarked for enviroruncntal protection measures (Capitll
cost Rs 2,43 Lakhs end Recurring cost Rs. 1.86 Lakhs/annum)
should be kept in scparate account and should not be diverted for other

purpose. Year rvise expenditure should be reponed ro the Ministry and

its Itegional Office located at Chemai.
vii.At least 2% of the total project cost shall be allocated for CorPorate

Environment Responsibility (CER) and item-wise details along with
time bound action plan shall bc prepared in accordance to the

MoEF&CC's oflice Memorandum No.F.No.2255/201 7- IAIII,
dated.0l.05.2018 and submit to the SEIAA-- A.P and Ministry's
Regional Olfi cc, Chennai.

viii.The project proponcnt shall submjt the copies ofthe environmental

clearance to the Hcads oflocal bodies, Panchayas and Municipal
Bodies in addition to lhe relevant ofllces of the Govemment who in tum

has to display the samc for 30 days from the date ofreceipt.

ix.The project authorities should advcrtisc at least in two local newspapers

widely circulated, one of *'hich stull be in &e vernacular language of
the locatity concemed, within 7 dai"s of the issue of tbe clearance letter

informing that the project has been accorded environmeatal clearance

and a copy of the clearance letter is available with the State Pollution

Control Board and SEIAA, A.P.

x. The SETAA or any other competent autllority may alter/modiS the

above conditions or stipulate any fuflher condidon in the interest of
environment protectioD.

xi.The proponent shall obtain all other rnandatory clearances &om respective

deparhens.
xii.Ary appeal against this Environmental Clearance shall lie with the National

Green Tribunaf ifpreferred wilhi" a period of30 days as prescribed under

Sectiou 16 of the National Green Tribunal Act,2010.
xiii.Concealing the factual data or failure to comply with any oftbe conditions

mentioned above rnay result in withdrarval of this clearance and aftract action

under tlre provisions of Environment (Protection) Act, 1986.

xiv.The SEIAA ntay revohe or suspcnd the ordcr' if implementation ofany of the above

conditions is not sarisl'actory. Thc SEIAA resen'es the riglrt tn aller/urodily the above

conditions or stipulatc any furthcr condition in the iuterest ofcnvironmcnt protection.
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xv.The above conditions will be enforced inter-alia, undcr the provisions of the
Water (Prevention & Conlrol of Pollution) Act, 1974, the Air (prevention &
Control ofPollutiou) Act, 1981, the Environment (Protection) AcL 1986 and
the Public Liability Insurancc Act, 1991 along with their amendments and
rules.

MEMBERSECRETARY, MEMBER,
CIIAIRMAN, SEIA.A, A.P.
SEIAA,A.P. SEIAAA.P.

Spc{id Sscrdary To Cavt

To
The Assistant Dircctor Illines Anrl Geology,
Old Collector OfliceJS6,Bouud st Greanspe!
Chittoor-517002 Aadhra pradesh.

Copy to:

1. Prof. B.V Sandeep, Vice Chairmaq SEAC, Ap. for kind information.
2. The Member Secretary, APPCB for kiad informarion.
3. The EE, RO: Tirupathi APPCB for informarion.
4. The Regional OfFrcer, MoEF&CC, GOI Chennai for kind information.
5. The Secretary, MoEF&CC, GOI New Delhi for kind information.
6. Monitoring cell, MoEF&CC, GOI, New Delhi for kind inforrnarioa.
7. The District Collector, Chittor Disrricr, Andbra pradesh for kind information.

t c.F {b-o /

Senior Environmental EnltineerState EnvirOnment lrnpact
Assessment Auth oritGovt. Of A ndhra prarJ c Jll

lt

I

,
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CONSENT ORDER

o rder No : CTR - 1000-8/PCB/ZO-KNL/CFE&CFO/2020 Dale:11.12.2020

Sub: PCB - CFE and CFO - 4.91 Ha Sand Mine of Nanda Sand Reach at
Nandanam (V), Nagalapuram (M), Chittoor District, dhra Pradesh - Consent for
Establishment (CFE) and Consent for Operation (CFO) orders of the Board under
Sec. 25 of Water (Prevention & Control of Pollution) Act, 1974 and under Sec.21
of Air (Prevention & Control of Pollution) Act, 1981 - lssued - Reg.

Ref:- 1. Circular Memo No.'l'lIPCB/CFEiROS & ZOsl2O11-5055, dt.02.02.2013.
2. EC Order No. SE lAl/AP/ CTR/MI N/1 1 /2020 I 2309-631, dl:, 0 1.1 2.2O2O.
3. CFE and CFO applications received by RO, Tirupati on 05J12.2020.
4. RO, Tirupati verification rep.ort dated 10.12.2020.

ln the reference 3'd cited, an application was submitted to the Board seeking Consent for
Establishment (CFE) & Consent for Operation (CFO) for mining of Sand with installed
capacities as mentioned below, with a capital investment of Rs."15.0 Lakhs in total
mining area of 4.91 Hectares.

Mining of Sand in 4.91 Ha - 49,100 M3/Annum.

The co-ordinates of the sand mine as per EC order reference 2"d cited are as follows:

Sl.No North Latitude East Longitude
N 13"21',04.73', -tr79"49'47.84"

2 N 13'21'01.93' E 79'49'56.95',
J N 13'21',58.61' E 79'50'01.88',
4 N 13"21',55.79', E 79'50'.00.28',

N 13"21'58.47' E 79'49'55.57"
6 N 13"21'01.22' E79"49'.47.14"

ll. The above site was inspected by the Environmental Engineer & Asst., Environmental
Engineer, Regional Office, A.P. Pollution Control Board, Tirupati on 08.12.2020 and
found that the site is located in the River bed of Araniar River at Nandanam (V),

Nagalapuram (M), Chittoor District, Andhra Pradesh.

lll. The Board, after careful scrutiny of the application and verification report of Regional
Officer, hereby issues Consent for Establishment (CFE) & Consent for operation ((CFO)
to your activity under Sec.25 of Water (Prevention & Control of Pollution) Act, 1974 and
under Sec.21 of Air (Prevention & Control of Pollution) Act, 1981 and the rules made
there under. This order is issued to the activity at para (1)only.

lV. This Consent Order now issued is subject to the conditions mentioned in Schedule 'A' &
Schedule 'B'.

V. This Order is issued from pollution control point of view only. Zoning and other
regulations are not considered.

Vl. Thls order is valid upto 30.1'1.2021.

K DigitallY signed bY K

Encli schedule'A' &Schedule'B' VenkateSwaraX:|'"T;illr;ii"
Rao 18:oo:30 to5'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER
ZONAL OFFICE, KURNOOL

To
The Assistant Director of Mines & Geology,
Chittoor, Chittoor Dlst.
(4.91 Ha Nandanam -'t Sand Reach of Nandanam (V))

Copy to the EE, RO, APPCB, Tirupati for information and necessary action.

l,

ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL OFFICE, Kurnool

1"r Floor, Shankar Shopping Complex, Krishna Nagar Main Road, Kurnool
Phones :08518 - 233619

e-mail: zoknl-jcee@appcb.gov.in

1

5.
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SCHEDULE - A

1) The proponent shall operate with valid Consents of the Board, as required under sec.
25126 of the Water (P&C of P) Act, 1974 and under sec.21l22 of the Air (P&C of P) Act,
1981.

2) Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves its right and power under Sec.27 (2) of Water (Prevention & Control of Pollution)
Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act, 1981 to
review any or all the conditions imposed herein and to make such alternation as deemed fit
and stipulate any additional conditions by the Board.

3) The Consent of the Board shall be exhibited in the factory premises at a conspicuous place
for the information of the inspection officers of different departments.

4) Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability as applicable.

SCHEDULE . B

Water :
1 The source of water is bore well and the water consum n is 9.0 KLD.

2 The maximum Waste Water Generation KLD shall not exceed the followi

Effluent Source Standards to be complied Mode of final disposal

Domestic Septic tank followed by soa( pit.

Air:
3) The onent shall com with the followin for controllin ollution.ro

Other Conditions :

4) The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haulage roads etc.

5) The SPM, SO2, NO,, CO levels in the mining area shall conform to CPCB standards for
ambient air.
Noise levels shall be controlled to acceptable limits (CPCB standards) during excavation in
the mining area.

Special Conditions :

6) The proponent shall carry mining by scrupulously following conditions
sand mining in MoEF O.M.No.J-1301212/2013-1A-ll(l) daled 24.12.

stipulated for river
20'13 and in A.P.

WALTA Rules. The mining plan shall get modified to this extent.

7) lt shall be ensured that sand mining does not in any way disturb the flow pattern of the

river water.

S) Sand quarrying shall not be carried out in streams within 15 meters or 1/5 of the width of
the stream bed from the bank, whichever is more.

9) Sand mining shall not be carried out within 500m of any existing structure such as

bridges, dams, weirs, ground water extraction structure(s) either for irigation or drinking
water purposes, or any other cross drainage structure.

10) Sand mining operations shall not affect the existing sources for irrigation or drinking

water or industrial purpose.

Water consumption in KLDSource
1 Water sprinklinq 7.0

2.02 Domestic
9.0Total

Sl. No. Source Wastewater Generation (KLD)
a) Domestic 0.5

0.5Total

Standards to be compliedDetails of Fugitive
Emissions

Covering the transport
vehicles with Tarpalin

sheets and sprinkling the
water at mining area.

So2 - 80 pg/m3, NO, - 80 pg/m3,
PM2 t- 60 1rg/mt, PM,o - 100 pg/m3,

NHs - 400 pg/m',

-.LL

arr

Sl.No.

I

Dust control measures

Material Handling
and Transportation
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11) Vehicles carrying sand shall not ply over the flood banks except at crossing points or
bridges or on a metal road. The emissions from the vehicles shall be maintained within
the emission norms.

12) The depth of the sand mining shall not exceed 1m. The thickness of the sand in the
mining area shall be more than 3 m.

13) To assess the sand thickness, the Mines & Geology Department shall map out the area
establishing the width and depth / thickness of the sand.

14\ Permisslon from the Competent Authority shall be obtained for drawl of ground water, if
any, required for the project.

15) The vehicles shall not be overloaded. The trucks shall be covered with Tarpaulin.

16) Personnel working in the project shall be provided with personnel protection devices
such as masks, gloves etc.,

17) Transportation of sand from mine lease area shall be done during day time only.

18) The proponent shall obtain necessary permission from the River Water Conservator'

19) The proponent shall take necessary measures to ensure that there shall not any adverse
impacts on human habitation eisting nearby due to mining operations.

20) The proponent shall take appropriate measures to ensure that the GLC shall comply with
the revised NAAQ norms notified by MoE&F, Gol on 16.1 1.2009.

21) Sand mining shall not be carried out below the ground water table under any
circumstances.

22) No sand mining activity shall be carried out during the monsoon season'

23) The mine shall comply the directions issued by the Board from time to time.

24) Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in

withdrawal of this order and attract action under the provisions of relevant pollution

control Acts.

25) The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

K Ve n ka te swa ra 9:'g"8,'J,11'Jf-,'J'

RaO Dale:2020.12.11 18:oo:49

J or Nr c H rEF EN'JP3tE,=,i,]lhENG I N EER

To
The Assistant Director of Mines & Geology,
Chittoor, Chittoor Dist.
(4.91 Ha Nandanam - I Sand Reach of Nandanam (V))

-*'
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Order No. SEIAA/Ap/CTR/MIN/| I t2020D307 _630

Sub SEIAA, A.P.4.75 Ha proposed Ordine ry Sand Mine in Nudanam- Saud Reach
et Nandanau YiIIage, Nagalapuram Mendal, Chittoor ts ct, Andhra Pradesh.-
Euviroumeutat Clearance - Issued- Reg.

I. This has referetrce to your application submiued through online on I0.l 12,020
(SIA/APA,ITN/182824?02$), seeling Euvironmental clearance for rhe proposed 4.?S
Ha. Sand Mine in favour of the Assistatt Director Mincs And Geology, ihitoo,
District Andhra Pradesb over the Areniar. River at Nanclanam VilL-g€,
Negalapuram Mandal, Chittoor District, Andhra pradeslr,. It was repirted that rhe
nearest human hab.iurion via, Nandanam (v) is existing at a distancc of about 175
Kms from the mine lease arsa ard the project requircs 8.5 KLD of water. It was noted
tha! the capial invesrrtrenr of rhe pro.lect ii xs.t+.0 Lalihs and capacity of the project is
as follows:

. Minbg of Sard - 47,500 m3/annum in 4.75 IIa.
II. The location of thc sand mine as per the mining plau is u lblto*s:

III.The proposal comes rurder category '82'. The proposed project falls under Item
No.t(a) ofthe schedule of the EIA Notification 200c(i) Mining of Minerals (<100 Ha
ofmining lease area in rcspect ofnoa-soat rnins tsase).

The proposal has been exanriued and processed in accordance with EIA NotificatiorL 2006
and its arnendments thereof; The starc Lcvel Expert Appraisa.l conrmittee (sEAC) examined
tre application, in its meetings held on l8.ll.2ozo * is.tt.zo20.'rhe represenaiives of the
project proponent District sand officer, and their Rep lvlls. pV satyanaratana ,have attended
the onlinc meeting. The Committee rccommended for issue of Environmental Clearance lbr
one year to this proposed srurd mining project for rhe production quantities: Ordinalv Sand

Andhra Pradesh
Ministry of Environment. tr'orests & Climate Chrnpe-

Gover-nment of India
, Near Sunrise Hospital, Pushpa Horel Certre,
tneet Kasturibaipet, Vijayawada-5200l 0

D.No.33-2614 DD
Chalamavari S

.Jorff

SLNo North Latitude
97. NI3.2l'08.38" E79"49',31.2t "
98. Nl3.,2l'l1.01, 879"49',12.42
99. Nl3"2t'13.97" 879049',27.57"
100. Nl3.2l'20.71" E'19049'21.87 "
101. Ni 3.21'16.20' E79.49'18.93.

u/

tI
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0ttty2a20

East Longitude
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47,500 m3/annum, duly stipulating a condition that the projccl PloPorent strall carryout

mining only one meter depth sand from the top manually and no unrlerwater mlnlng rs

udertiken- The prcject proponent shall allocate sufficient fuuds for implemeutarion of CSR

activities as commiti"d by tire represenUtive along with the EMP. Under any circumstances,

under water sand mining shall not be carried oul The Statc Lerel Environment lmpact

Assessment Authoriry (sEI.d{), in its meeting held on 26.11.2020 examined the proposal and

the recorunendationi of SEAf and decided io u.".pt SEAC recom,rendations albrcsaid for

strict compliaoce by the proponent and to issue EC' llth funhcr conditions'that tbe sand

mining proposal (i) 
-shall 

oot uur.,.t the Forest act 1980. Wild lill'act,l972; CRZ notification.

201l;-The'eco sensitivc iucas as notified under EP acr,l986; Critica.lly polluted areas as

notified by GPCB and ii) shall not harm live stock and hruniur beings and disturb &eir

activities. 
-The 

SEIAA, A.P hereby eccords Environmental Cleamnce to the projcct as

mentioncd at Para No. I under the irovisions ofthe EIA Norification 2006 and its subsequent

amendments issued under Environrment (Protection) Act, 1986 subject to implementation of

the following cluster, specific and general co[ditions:

A. SPecifc Cooditions:

I. The sand mining proposal shall not attract the Forest act 1980' Wild IiIe

@rotection) u.r,tiZZ; CRZ notffication, 201l; TIre eco sensitive areas as

notilied unier EP act,l986; Critically polluted areas as trotified b-v CPCB and

also shall nor lumu live stocks and humarr bcings and disturb thet activities.

lI. the project proponenr shall carryout mining only one metcr depth sand from

the top manual.ly and no uoderwater mining is rurde aken'

trI.Ihe pioject proponent strall allocate suffrcient funds for implemertation of
Csiaciiriti"t as committed by the representative along with the EMP'

IV.Under any circumstances undir watei sand nrining shall not be carried our

V. This EC is valid for a period of I year only.

VI.The proponent sball carry miaing by scrupulously fo-ttgyrnS conditions 
-- --

"t;rt* 
for river sand mining i" r'tOEr O'pt ',X9' J-1301212013-lA-Il(l)

daied 24.12.2013 and in A.p. freLTa R 1"r,2004. The mining plan shell get

modified to this extent.
VII.II shall be ensurcd that sand mining does not in any way disturb the flo*'

pattem of the river water.

wli.Sand quarrying shall uot be carried out in strean:s wirhin 15 meters or l/5 of

the rvidth of the itrearn bed ftom the banli. rvhichever is more'

IX.Sand mining shall not be carried out within 500m ofany existing structure

such as briaies, da.ms, weirs, ground rvater exuaction strucue(s) eitber for

irrigation or-drinking water purposeJ, or any other cross drainag'e structue'

X. Suia *iolng operatiins shail not affect the existing souces for irrigation or

drinking water or industrial purPose.

Xl.Vehiclis carrying sand strall not ply over the flood balks except at crossmg

poiats or bridges or on a metal road. The emissions from the vebicles shall be

maintained within the emission norms.

Xfi.fn. a"ptft of the sand mining shall not exceed.lm' The thickness of the sand
- - 

in o. tiolng area shall bc mo-re than 3m' Itegulator'v Aulhority prior

corcurencc slull be taken for 0ris activiry'

XIILSand mining shall not be caried out b;lo\Y tlrc ground water table under any

circrunslanc"sl Regulatory Authority prior concurrence shall be taken for this

activity.
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XIV.To assess the sand thickness, the Mines & Geologr DepartmeDt shall rrap' out the ara establishing &e width and deprh I thickness of lhe sand.
XV.Permission frorn lhe Competent Authority shall be obtained for drawl of

ground wuer, if any, required for the projecl
XVLThc vehiclcs transporring sand shall not bc overloaded. The trucks shall be

covered with Tarpaulin.
XVllPersonnel working in the projcct shall be provided with personncl protection

devices such as masks, gloves etc., Regulatory Authority irsrructions be talien if tirere
are any beuu alternatives.

XVlll.Tralsportation of sand &om mine lease area shall be done during day time
only.

XIX.The proponcnt shall s[rnin asctssary permission from the River Water
Conservator.

XX.The proponent shall take necessaqr measurcs to ensure rhat there shaU trot aDy
adverse impacts oa human babitation existitrg Dearby due !o rnining operations.

)qI.A sepante Envirome Managemeot cell with suitable qualilied persons
shall be setup to implement various e[vironlxettal protection measures.

XX[.Plantation shall bc undertakcn on either sidcs of the approach katcha path (through
which thc vehictes ply) bctwccn the bund ofrhs river and the main road by lhe
Proponent at his cost.

XXIII.The proponent shall take appropriate nreasures to ensure that the GLC shall
comply with the re 'sed NAAQ norms notified by MoE&F, GoI ou
16.11.2009.

XXIV.Hydro geological studies in the mine leasr. area are to be carried out by the
Grouud Water Departne[t.

XXV.Regular nqnitoring of Ground Water levcls shall be carried out in and around the
mine lease area to assess the quality oftbe ground water.

B. General Conditions:

l. 'Couseat for Establishneot" & "Conseot for Opemtion" shall be
obtained &om Andhra Pradesh Pollution Control Board under Air and
Water Act to carry otr mining.

ii. No change ia mining technology and scopc of working should be made
without prior approval of thc SEIAA, A.P. No further expansion or
modiiicalions in the mine shall be caried out without prior approval of
&e SEIAA, AP/ MoE&F, Gol, Nov Dclhi, as applicable.

iii.The half-yearly compliance repons in respect ofthe terrns and
conditions stipulated in this ordsr & monitoring reports shall be
uploaded in the website ofthe project periodically. It sball
simultaneously be submitted in hard and soft copies to the SEIAA,
A.P., District Collector and Ministry's Regional office, Chennai on lst
June and lst Deccmber ofeach calendar year.

iv.Officials from the Regioual Office of IvIOEF&CC, Chennai / The
SEIAA, Ardhra Pradesh througb the Regional Offrces ofAndhra
Pradesh Pollution Control Board who rvould be monitoring the
implementation of environmental safeguards should be given full co-
operation, facilities and documentsr'data by the project proponents
during their irspection A complete sel of all the documens shall be
submittqd to rhe CCF, Regional Office ro MOEF&CC, Chennai.
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v. Occupational health surveillance Program ofthe lvorkers should be

undertnkeu periodically to observe any conlractions due to exposure to

dust and lake corrective measures, if necded in consultation n'ith

concemed Regulatory Authoritl*.

vi.The funds earmarked for environmental protection measures (Capital

cosl Rs 2.{0 Lskhr and Recurring cost Rs. 1.8 Lakbs/annum) should

be kept in separate account and should not be divcrted for other

purposc. Year wise cxpenditure should be reported to the Ministry and

its Regional Othce locared at Chennai.

vii.At leasl 2% ofthe tolal project cost slrall be allocated for Corporate

Environment Responsibility (CER) and item-wise detaih along with
time bound action plan shall be prepared in accordauce lo the

MoEF&CC's office Memom$dum No.F.No.22-65/201 7- IA.III'
dated.01.05,20lE and submit to the SEIAA" A'P and Mioistry's
Regional Oftice, Chennai.

viii.The project proporert sball submit the copies ofthe envirorunental

clearancc to the Heads oflocal bodies, Pancbayats and Municipal
Bodies in addition to the relevant offices of the Government who in tum

has to display the same for 30 days from thc datc ofreceipt.

ix.The projcct autlrorities should advertise at least in two locai ncwspapers

widely iirculated. one ofwhich shall bc in the vemacular language of
the locality concemed, within 7 days of the issue of the clearance letter

inforruing that the project has been accorded environmeotal clearance

and a copy of the clearaace letter is available with tbe State Pollution

Control Board and SEIAA A.P.

x. The SEIAA or any other competent authoriry may alter/rnodiff the

above conditions or stipulare any further condition in the interest of
environment protcction

xi.Thc proponent shall obtain all other mandatory clearanccs from respective

departments .

xii.Any appcal agairst tbis Environmental clearance shail lie with the National

Green Tribunal, if prefene4 within a period of 30 days as prescribed under

Section l6 olthe National Green Tribunal Act, 2010'

xiil.Concealing the fachral data or failure to comply with any ofthe conditions

mentioned above rnay result in withdrarval of this clearance and afiract action

uoder the provisions of Environment (Protection) Act, 1986.

xiv.The SEIAA may revokc or suspcnd the ordff, if irnplcmentation ofany ofthe above

conditions is notiatisfaaory. Thc SEIAA rcscrvcs thc right to alter/modifr lhe abovc

conditions or stipulate any further condition in tlc illtsrest of e vironrnent protection.

xv.The above coridirions will be enforced inter-alia, undsr the provisions ofthe

Waler (Prevention & Control of Pollution) Act, 1974, the Air (Prevention &

Control ofPollution) Acl, l9E l, the Environmenl (Protection) Act, 1986 and
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the Public Liability Lsurance Acq l99l along wirb their amendmeat and
rules.

MEMBERSECRETARY, MEMBE&
SSAIRMAN, SEIAA, A.P.
SEIAA,A.P. SEIAA,A.P.

Spccial lkrcrcrary To Govr

To
The Assistant Dircctor ltlines And Gcologt,
Old Collector Office,586,Bound st Gre.mspet,
Chittoor-517002 Andhra Pradesh.

Copy to:

1. hof. B.V Sandeep, Vice Chairman, SEAC, A-P. for kind information.
2. The Member Secretary, APPCB for kind information.
3, The EE, RO: Tirupathi APPCB for information.
4. The Regional Oflicer, MoEF&CC, GOI Chennai for kind information.
5. The Secretary, MoEF&CC, GOI New Delhi for kind infonnation.
6. Mouitoring cell, MoEF&CC, GOI, New Delhi for kind infornation.
7, The District Colleclor, Chittor District, Andhra Pradesb f6l kind iaflsmatisa.

lbe fb0/

r
19aa

Scnior Environmental neer

State Environnrent lmPact

Asse ssment Auth oritY

Govt. Ol Andhra Pr

*
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ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL OFFICE, Kurnool

1"t Floor, Shankar Shopping Complex, Krishna Nagar Main Road, Kurnool
Phones : 085'18 - 2336'19

e-mail: zoknl-.icee@appcb.gov,in

-@-
---!g:g3-w\t77

CONSENT ORDER

Order No : CTR- 1000-5/PC B/ZO-KNUCFE&CFOt2020 Date:1'|'.12.2020

Sub: PCB - CFE and CFO - 4.75 Ha Sand Mine of Nandanam - 2 Sand Reach at
Nandanam (V), Nagalapuram (M), Chittoor District, Andhra Pradesh. - Consent
for Establishment (CFE) and Consent for Operation (CFO) orders of the Board
under Sec. 25 of Water (Prevention & Control of Pollution) Act, 1974 and under
Sec.21 of Air (Prevention & Control of Pollution) Act, 1981 - lssued - Reg.

Ref:- 1. Circular Memo No.11/PCB/CFUROs & ZOs/201 1-5055, dt.02.02.2013.
2. EC Order No. SEIAA/AP/ CTRyMIN/11/202012307-630, dt: 01.12.2020.
3. CFE and CFO applications received by RO, Tirupati on 05.12.2020.
4. RO, Tirupati verification re"port dated 10.12.2020.

ln the reference 3'd cited, an application was submitted to the Board seeking Consent for
Establishment (CFE) & Consent for Operation (CFO) for mining of Sand with installed
capacities as mentioned below, with a capital investment of Rs.14.0 Lakhs in total
mining area of 4.75 Hectares.

Mining of Sand ln 4.75 Ha - 47,500 M3/Annum.

The co-ordinates of the sand mine as per EC order reference 2^d cited are as follows:

Sl.No North Latitude East Longitude
1 N 13'21'08.38' E 79"49',31.21"

N 13"21',11.01', E79'49'32.42"
N 13'21'13.97', E79"49'27.57"
N'13'21',20.71'. E79"49',21.87"
N 13"21',16.20', E 79'49'18.93',

ll. The above site was inspected by the Environmental Engineer & Asst., Environmental
Engineer, Regional Office, A.P. Pollution Control Board, Tirupati on O8.12.2020 and
found that the site is located in the River bed of Araniar River at Nandanam (V),
Nagalapuram (M), Chittoor District, Andhra Pradesh.

lll. The Board, after careful scrutiny of the application and verification report of Regional
Officer, hereby issues Consent for Establishment (CFE) & Consent for operation ((CFO)
to your activity under Sec.25 of Water (Prevention & Control of Pollution) Act, 1974 and
under Sec.21 of Air (Prevention & Control of Pollution) Act, 1981 and the rules made
there under. This order is issued to the activity at para (1) only.

lV. This Consent Order now issued is subject to the conditions mentioned in Schedule 'A' &
Schedule'B'-

V. This Order is issued from pollution control point of view only. Zoning and other
regulations are not considered.

Vl. This order is valid upto 30.11.2021,

Encri schedure,A, &Schedure,B, KVenkatesw.r"9:i[i'L1t?:fl:J-
RaO Date:2020.12.11

17:57:40 +05'30'
JOINT CHIEF ENVIRONMENTAL ENGINEER

_ ZONAL OFFICE, KURNOOL
lo
The Assistant Director of Mines & Geology,
Chittoor, Chittoor Dist.
(4.75 Ha Nandanam - 2 Sand Reach of Nandanam (V))

Copy to the EE, RO, APPCB, Tirupati for information and necessary action.

.14'

2.
J.
4.
5.
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SCHEDULE - A

1) The proponent shall operate with valid Consents of the Board, as required under sec.
25126 oi the Water (P&C of P) Act, 1974 and under sec.21l22 of the Air (P&C of P) Act,
1981.

2) Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves its right and power under Sec.27 (2) of Water (Prevention & Control of Pollution)
Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act, 1981 to
review any or all the conditions imposed herein and to make such alternation as deemed fit
and stipulate any additional conditions by the Board.

4) Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability as applicable.

SCHEDULE . B

Water :

1 The source of water is bore well and the water consum tion is 8.5 KLD.

2 The maximum Waste Water Generation D shall not exceed the followin

Effluent Source Standards to be complied Mode of final disposal
Domestic Septic tank followed by soak pit.

Air :

3) The nent shall com with the followin for controllin alr lution.ro

Other Conditions :

Source Water consumption in KLD
1 Water sprinkling 6.5
2 Domestic 2.0

Total 8.5

Sl. No. Source Wastewater Generation (KLD)
Domestic 0.5
Total 0.5

Details of Fugitive
Emissions

Dust control measures Standards to be complied

Material Handling
and Transportation

Covering the transport
vehicles with Tarpalin

sheets and sprinkling the
water at mining area.

So2 - 80 pg/m3, No, - 80 pg/m3,
PM2.s - 60 pg/m3, PMls - 100 pg/m3,

NH3 - 400 pg/m3,

3) The Consent of the Board shall be exhibited in the factory premises at a conspicuous place
for the information of the inspection officers of different departments.

4) The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haulage roads etc.

5) The SPM, SO2, NO,, CO levels in the mining area shall conform to CPCB standards for
ambient air.
Noise levels shall be controlled to acceptable limits (CPCB standards) during excavation in
the mining area.

Soecial Conditions :

6) The proponent shall carry mining by scrupulously following conditions stipulated for river
sand mining in MoEF O.M.No.J-13012/122013-1A-fi(t) dated 24.12.2013 and in A.p.
WALTA Rules. The mining plan shall get modified to this extent.

7') lt shall be ensured that sand mining does not in any way disturb the flow pattern of the
river water.

8) Sand quarrying shall not be carried out in streams within 15 meters or 1/5 of the width of
the stream bed from the bank, whichever is more.

9) sand mining shall not be carried out within 500m of any existing structure such as
bridges, dams, weirs, ground water extraction structure(s) either forinigation or drinking
water purposes, or any other cross drainage stucture.

10) Sand mining operations shall not affect the eisting sources for irrlgation or drinking
water or industrial purpose.

Sl.No.

El
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11) Vehicles carrying sand shall not ply over the flood banks except at crossing points or
bridges or on a metal road. The emissions from the vehicles shall be maintained within
the emission norms.

12) The depth of the sand mining shall not exceed 1m. The thickness of the sand in the
mining area shall be more than 3 m.

13) To assess the sand thickness, the Mines & Geology Department shall map out the area
establishing the width and depth / thickness of the sand.

'/4) Permission from the Competent Authority shall be obtained for drawl of ground water, if
any, required for the project.

15) The vehicles shall not be overloaded. The trucks shall be covered with Tarpaulin.

16) Personnel working in the project shall be provided with personnel protection devices
such as masks, gloves etc.,

17) Transportation of sand from mine lease area shall be done during day time only.

18) The proponent shall obtain necessary permission from the River Water Conservator'

19) The proponent shall take necessary measures to ensure that there shall not any adverse
impacts on human habitation existing nearby due to mining operations.

20) The proponent shall take appropriate measures to ensure that the GLC shall comply with
the revised NAAQ norms notitled by MoE&F, Gol on 16.11.2009.

21l| Sand mining shall not be carried out below the ground water table under any
circumstances.

22) No sand mining activity shall be carried out during the monsoon season.

23) The mine shall comply the directions issued by the Board from tlme to time.

24) Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in

withdrawal of this order and attract action under the provisions of relevant pollution
contIol Acts.

25) The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

K ve n kateswa ra 9:'g"'ElJi'g"?:d*oJ 

-

Rao 3ti2o2o'12'rr 
r7:s75e

JOINT CHIEF ENVIRONMENTAL ENGINEER
ZONAL OFFICE, KURNOOL

To
The Assistant Director of Mines & Geology,
Chittoor, Chittoor Dist.
(4.75 Ha Nandanam - 2 Sand Reach of Nandanam (V))
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go

REGN.POST WITH ACK.DLIF

Order No. SEIAA/AP/CIR/MIN/I 1D020t2300 - 6a6. 0t!t212020

sub SEIAA, A.P.- 4.92 Ha Proposed ordiaery sand Mine in B.IC Bedu Send Reach att l.K Bcdu village, chittoor Mandaf chittoor District, Andhra pradesh.-
Environmental Clearauce - Issued- RcA

I. This has reference to your application submitted tluough onrine on 0g. r I.2020
(slA/Ala/n{/l82560/2020), seeking Eovironnrental clearance for rhe proposed 4.92
He. sand Mine in favour of the A*istent Director Mines And Georogr, ihitoo,
Dirtricf Andhra Pradesh over the Arerirr. River at B.IC Bedu vfrgo chittoor
Maldal caitloor Distric! Ardhra prad6h. It rvas reported rhat the nliest human
habitation viz, B.K. Bedu (v) is existing at a distancg of about 1.2 Km from the mine

feasc 
area an{ the project requires 8.0 KLD of water. It was noted that the capitar

investmeat of the projecr is Rs.l4.0 Lakhs and capaciry of the project is as follows:

Nlining of Sand - 49,200 m3/aruru* in .1.92 Ha.II. The location of the sand minc as per lhe mining plan is as follows:

IIr-The proposal comcs under category '82'. The proposed project fa[s under ltem
No.l(d of thc schedule of the EA Notificationi006-(i) Mining of Minenrs (<100 Ha
of mining leasc area in respect of non-coal mine leasej.

The proposal has been examined and processed in accordance \yith EIA Notification, 2006
and its amendments lhereof; lbe State Lcvel Expert Appraisal committec (sEAC) eiamined

Andhra pradcsh
Ministr.v of I'nvironment Forests & Climatc Chanpe.

Government of India
.No a

Kasturibai arvadU

D 3 I6- c'arN uulseS oHDN, ud teI-lo CI entIcspl Pushpa
Chalarna SYtul trce at, a- 052 0 1 0pet, v

Sl. No North Latitudc East Lotrgirudc
69. Nl3.2l'26.22" 879049',06.11
70. N13.21'29.62' E79.49',07.66
71. N13021'30.93,' E79'49'05.85"
7?. Nl3.2l'32.59" E79'49'02.50'
73. N13"21'32.59" E79'48'.59.42.'
74. N t 3"21'33.48' E79048',55.36"
75. Nl3"2l'30.90. E79"48'54.43"
76. N 13"21'29.20" E79.48'58.08
77 Nl32r'27.44. E79049'00.93'
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tbc application, in its meetings held on lE.l12020 & 19.11:020. The represcntatives of the

projeci proponent Districl Sand Ottrcer, and their RQP M/s. PV Satyararayana 'have 
attcnded

ihe online meeting. The Committee recommended for issue of Enviroamental Clearance for

one year to rhis propostd sand mining project for the protluction quantities: Ordinary Sand'

49,200 m3ianNm, tdy sripularing a condition that the project prcPotrent shall carryout

mioing only one metei depth sand from the rop manually and no uoderwater mining is

under;ken- The project propouent shall allocate sufiicient funds for implernentation of CSR

activities as cornmitied by the represcntative aloog with the EMP'Under aoy circumstances ,

under water sand nining shall not be carried out. The State Level Environment Impact

Assessment Authorlty (SEme), in is meeting held on 26.11.2020 examined the proposal and

lhe recos,',,endationi of SEAC and decide<l io ac.ept SEAC recommeudations aforesaid for

strict compliance by rhe proponeul and to issue EC rvith l'urther conditions that the sand

mining proposal (i) 
-Stratt 

nor inract the Forest act 1980, Wild life act'1972; CRZ notification,

20ll; Tie eco sensitiye areas as notified under EP acr"l986; Critically polluled areas as

norified by CPCB and ii) Shan not harm live stock and human beings and distr,ub their

activities. Tbe 561e,\ A.P hereby accords Etrvironnrentrl Cltarance to tbe project as

mentioned at Para No. I untler the provisions of the EIA Notification 2006 and is subsequent

aruendme s issued under Environment (Protection) Acr. 1986 subjecr & implementation of
the following cluster, specilic and general conditions:

.4- Specilic Conditions:

I. The saad mining proPosal strall not attract the Forest act 1980' Wild life
(Protection) act 7972; CRZ notification, 20 1 l ; The eco sensitive aress as

notified under EP act,l986; Critically polluted areas as notified by CPCB and

also shall not harm live stocks and hurnan bcings and disturb their activities.

II. The project proponent shall cnrryout mining only one meter depth sand from

the top manually and no underwaler mining is lmderoken.

III.The project proponent shall allocate sufficient funds for implementation of
CsRactivities as conrmiued by lhe represcntative along with the EMP'

IV.Under any circumstances under watcr sand mining shall not be carried our

V. This EC is valid for a period of I year only.

VI.The proponcnt shall carry mining by scrupulously following conditions

stipuiated for river sand mining in MOEF O.M .No- J-13012/1212013-lA-I(l)
daied24.12.2013 and in A.P. WALTA Rules,2004. The miningplan shall get

modified to this extent
WI.lt shall be enswed tbat sand mining does not in any way disnub fie florv

pattem of &e river water.
Vtit.Sana qrarrying shall not be carrie<J out i, streams within l5 meters or l/5 of

the width of the strean bed from the bank' whichever is more'

IX,Sand mining shali not be canied out rvirhin 500rn of any existing strucure

such as bridges, dams, weirs, gtound w'atcr extraction strucn[e(s) either for

irrigation or &inki.ug water purposes. or any other cross drainage structure'

X. Sanld mining operations shall not affect the existing sources for irrigation or

drinking lvater orindus:l al purposc.

Xl.Vehicles carrying sand shall not ply over the flood banks excePt at crossutg

points or bridges or on a metal road. 'l}c emissioru liom the vehicles shallbe

uraintaioed within the emission nomls.
XII.The depth of tire sand mining sball nor r:xceed 1m. The thickness of the sand

in the mining area sltall b€ mort than 3nr. Regulatory Authority prior
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concunenca shall be raken for rhis alcrivity.
XI[..Sand miaing shall not be carried out b;lo]v thc ground water tablc under any

circumstances. Rcgulatory Authority prior concurience shan be taken for this
activity.

XIV.To assess the sand thickness, the Mines & Geology Departmetrt shall map
- _ -oltt 

thg area estaSlishing the widrh and deptb / ttrickness of the sand.
)o/.Permissioa &om the comp€teut Autbority sha[ be obtained for drawl of

ground water, if any, required for the projecr
XVI.The vehicles tramporting sand shall not be overloaded. The trucks sbalr bc

covered with Tarpaulin.
XVll.Personnel working in the projco shall be provicled with personnel protection

dcvices such as masks, glovca ctc., Regulatory Authoriry i,struaions 
-be 

taken ifthere
are any better altcrnatives.

XVlll.Transportation of sand from miue lease area shall be done dudog day time
only.

XIX.The proponent shall obtain necessary permission from the River Water
Conservatot.

XX.The proponent shall takc necessary measures to ensure that there shall not auy

- -. 
adverse impacts on hnman babitation existing nearby due to mining operations.

XXI.A separate Environment Management cell with suitable qualitieJpersons

- !!all bc setup to implement various environmental protectioa measures.
)OCl.Plantation shall be uadcrtaten on eithe.r sides ofthe ipproach katcha path (through

whicb the vehicles ply) betwecn thc buad of rle river ani ihe maia roaa 6y tne
proponeot at his cost.

XXIII.The proponent shall take appropriate measures 1s gnsure that the GLC sha[
comply with the rcvised NAAQ norms notified by MoE&F, GoI on
l6.l1.2009.

XXIV.Hydro geological studies in the mine lease area are to be carrierl out by &e
Ground Water Departmcnt.

XXV.ReguJar nronitoring of Gmurd Water levels shall be carried out in and around the
ruioe lease arca to assess the quality ofthe ground water.

B. Gcneral Coaditions:

l. "Consent for Esublishmcnt" & ..Coosent for Operation" shall be
obtained from Andhra Pradesh pollurion Conrrcl Board uder Air aud
Water Act to carqr on mining.

ll. No change in mining technology and scope of working should be made
without prior approval of the SEIAA, A.p. No f,rtherixparsion or
modifications in the mine shatt be carried out *ithout prior approval of
the SEIAA, AP/ MoE&F, GoI, New Dclhi, as applicable.

iii. The half-yearly compliance reports in respect oiihe terms and
conditions stipulated in this order & monitoring reports shall be
uploaded in the websitc oftbe project periodically. It shall
simultaueously bc subrniued in hard and soft copies to the SEIAA,
A.P., District Collector and Minisrry's Regional offce, Chennai on I st
June and lst Decernber ofeach calendar ycar.

lv.Officiab Aom the Rcgional Ofrce of MOEF&CC, Chennai / The
SEIAA, Andhra Pradesh through rhe Regional Offices ofAndhra
hadesh Pollution Coutrol Board who would be monitr:ring the

. implementation of environmcntal safcguar<ls should be giicn IuIl co-

Frle No.APPCB-1 I 033/t 46/2OZO-TEC-EC-AppCB-part(1 )

M/
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op€ration, lacilities and documents/data by the project proPoneEts

during their inspection. A complete ser of all the documents shall be

submitted to the CCF, Regional Office to MOEF&CC' Chennai'

v. Occupational health survcillance prograur ofrhe workers should be

underuken periodically to observe any contractiods due to exposue to

dust and take concctivc measures. if needed in consultation wirh

concemed RegulatorY Authority.

vi.The funds earmarted for environmental protection measures (Capital

cost Rs 2.60 Lakhs and Recurring cost Ils. 2.2 Lakhs/ennum) should

be kept in separate account and should not be diverted for other

purpose. Year wise expcnditure should be reported to the Ministry and

is I{egional Office located at Chennai.

vii.At least 2% of the iotal project cost slull be allocated for Corporate

Environment Responsibility (CER) and item-wisc details along with

time bound action plan shall be prepared in accordance to tbe

MoEF&CC's ofiici Memorandum No.F.No.22-652017' IAIII'
dated.Ol.05.2018 and submit to the SEIAA, A.P and Ministry's
Regional Otlice, Cbennai.

viil,The projcct proPonent shall submit the copies ofthe environmeotal

clearance to rtre fteaas oflocal bodies, Panchayats and Municipal

Bodies in addition to the relevant offices of thc Govemment who in tum

has to display the sarne for 30 days from the date ofreceipt'

ix,The projcct authorities should advertise at least in nvo local nervspapers

widely iirculate{ one of which shall be in the vernacular language of
the locality conceme4 wittrin 7 days olthe issue of the clearaace letter

informing that the project bas beer accorded enviroruuedal clearance

and a copy of the.lor*"" lener is available with the State Pollution

Coatrol Board and SEIAA, A.P.

x. The SEI-AA or any other competent aulhority rnay alter/modi$ the

above conditions or stipulate any further condition in the interest of
environment protection

xi.The proponent shall obain all other mandatory clearances from respective

depsrtments.
xii.Any appeal against this Environmental cleurancc shall lie with the National

Greeu Tribunit, if prefened, within a period of 3 0 days as prescribed under

Section 16 of the National Green Tribunal Act' 2010'

xiii.Concealing the facrual data or failure to cornply with any of the conditions

mcntioned i*bove nray result in rrithdrawal of this clearance and attract action

under the provisions of Environment (Protcction) Act, 1986'

xiv,The SETAA lnay revoke or suspcnd lhe order, il' inrplementation ofauy of the above

conrtitions is not satisfacory. The SEIAA reserves rhe righl lo atler/modifo rlre abovc
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conditions or $ipulate any furthcr condition in thc intercst ofenvironment protection,
xv.l'he above conditions will be enforced inter-alia, uuder lhc provisions ofthe

Water (Prevention & Control of Pollution) Act, 197,{, the Air (Prevention &
Control of Pollution) Act, l98l, thc Environment (Protection) Act, 1985 and
the Public Liability Insurance Act l99l along rvith their amendurents and
rules.

MEMBERSECRETARY, MEMBER,
CHAIRMAN, SEIAA, A.P.
SEIAA, A.P. SEIAA, A.P.

Spocid Sccrctary To Govt

To
The Assistant Director Itlincs And Geologr,
Old Collector Ol[cc,586,Bound st Grermspct,
Chittoor-517002 Andhra Pradcsh.

Copy to:

1. Prof. B.V Sandeep, Vice Chairman, SEAC, A.P. for kind information.
2. The Member Secretary, APPCB for kiod information.
3. The EE, RO: Tirupathi APPCB for information.
4. The Regional Officer, l\,loEF&CC, GOI Chenna.i lbr kind information.
5. The Secretary, MoEF&CC, GOI New Delhi for kind illbnnation.
6. Monitoring cell, MoEF&CC, GOI, New Delhi for kind information.
7. The Disrict Collector, Chittor District, Andhra hadesh for kiad information.

T.c.F-b'o//

f-w
Senicr E.ivi,otrmet't. I

l{

Stale Environmcnt lmPact
Assessment AuthoritY

Govt. Of Andhra Pradesh

Y

56



":n

ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL OFFICE, Kurnool

1't Floor, shankar Shoppins complex, Krishna *"n"t 
}t;.J[I:o?firlgi.??l

e-mail: zoknl-jcee@appcb.gov.in

-@-w\trz
Order No : CTR - 1000-9/ PCB/ZO-KN UCFE&CFO/2020

Sub: PCB - CFE and CFO - 4.92 Ha Sand Mine of B.K. Bedu Sand Reach at B'K.
Bedu (V), Chittoor (M), Chittoor District, Andhra Pradesh - Consent for
Establishment (CFE) and Consent for Operation (CFO) orders of the Board under
Sec. 25 of Water (Prevention & Control of Pollution) Act, 1974 and under Sec'21
of Air (Prevention & Control of Pollution) Act, 198"1 - lssued - Reg.

Ref:- 1. Circular Memo No.1 1/PCB/CFE/ROs & ZOs/201 1 -5055, d1.02.02.2O13.
2. EC Order No. SEIAA/AP/ CTRyMIN/11/202012300-626, dt:, 01.12.2020.
3. CFE and CFO applications received by RO, Tirupati on 05.12.2020.
4. RO, Tirupati verification reP.ort dated 10.12.2020.

ln the reference 3'd cited, an application was submitted to the Board seeking Consent for
Establishment (CFE) & Consent for Operation (CFO) for mining of Sand with installed
capacities as mentioned below, with a capital investment of Rs'14.0 Lakhs in total
mining area of 4.92 Hectares.

Mining of Sand in 4.92 Ha - 49,200 M3/Annum'

The co-ordinates of the sand mine as per EC order reference 2d cited are as follows:

Sl.No North Latitude East Longitude
1 E 79'49'06.13"

N 13"21'29.62' E 79'49',07.66"
J N 13'21'30.93' E 79'49'05.85"
4 N 13'21',32.59' E 79"49'02.50',
5 N 13'21',32.59'
6 N "t3"21',33.48' E 79'48'55.36',
7 N 13'21',30.90" E 79'48',54.43"
8 N 13'21',29.20' E 79'48'58.08"
I N 13'21',27.44" E 79"49',00.93'

ll. The above site was inspected by the Environmental Engineer & Asst., Environmental
Engineer, Regional Office, A.P. Pollution Control Board, Tirupati on 08.12.2020 and
found that the site is located in the River bed of Araniar River at B.K.Bedu (V), Chittoor
(M), Chittoor District, Andhra Pradesh.

lll. The Board, after careful scrutiny of the application and verification report of Regional

officer, hereby issues consent for Establishment (cFE) & Consent for operation ((cFo)
to your activity under Sec.25 of Water (Prevention & Control of Pollution) Act, 1974 and

under sec.2'l of Air (Prevention & control of Pollution) Act, 1981 and the rules made

there under. This order is issued to the activity at para (1) only.

lV. This Consent Order now issued is subject to the conditions mentioned in Schedule'A'&
Schedule'B'.

v. This order is issued from pollution control point of view only. zoning and other

regulations are not considered.

Vl. This order is valid upto 30.'l 1 .2021,

Encr:- schedure.A & Schedure,B, K venkates*.ru i:?[lllt?:i:J 
-

RaO Date:2020'12'1 1

18:01:19 +05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER
ZONAL OFFICE, KURNOOL

To
The Assistant Director of Mines & Geology,
Chittoor, Chittoor Dist.
(4.92 Ha B.KBedu Sand Reach of B.K.Bedu (V))

Copy to the EE, RO, APPCB, Tirupati for information and necessary action'

CONSENT ORDER

Date:11.12.2020

N 13"21',26.22'
2.

E79"48'59.42"
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SCHEDULE _ A

1) The proponent shall operate with valid Consents of the Board, as required under sec.
25126 of the Water (P&C of P) Act, 1974 and under sec.21l22 of the Air (P&C of P) Act,
1981.

2) Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves its right and power under Sec.27 (2) of Water (Prevention & Control of Pollution)
Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act, 198"1 to
review any or all the conditions imposed herein and to make such alternation as deemed fit
and stipulate any additional conditions by the Board.

3) The Consent of the Board shall be exhibited in the factory premises at a conspicuous place
for the information of the inspection officers of different departments.

4) Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability as applicable.

SCHEDULE . E

Water :

1 The source of water is bore well and the water consum tion is 8.0 KLD.

2 The maximum Waste Water Generation KLD shall not exceed the followi

Effluent Source Standards to be complied
Domestic Septic tank followed by soak pit.

Air
3) The nent shall com with the followi for controllin atr lution.

Other Conditions :

4) The proponent shall adopt fugitive dust control measures such as water sprinkling near

loading areas, on haulage roads etc.

5) The SPM, SO2, NO,, CO levels in the mining area shall conform to CPCB standards for
ambient air.
Noise levels shall be controlled to acceptable limits (CPCB standards) during excavation in

lhe mining area.

Special Conditions :

b, ditions stipulated for river
24.12.2013 and in A.P.

WALTA Rules. The mining plan shall get modified to this extent.

7l lt shall be ensured that sand mining does not in any way disturb the flow pattern of the

river water.

8) Sand quarrying shall not be carried out in streams within 15 meters or 1/5 of the width of

the stream bed from the bank, whichever is more.

9) Sand mining shall not be carried out within 500m of any existing structure such as

bridges, daris, weirs, ground water eltraction structure(s) either for irrigation or drinking

water purposes, or any other cross drainage structure'

10) Sand mining operations shall not affect the existing sources for irrigation or drinking

water or industrial PurPose.

The proponent shall carry mining by scrupulously following con

sand mining in MoEF O.M.No.J-13012y122013-1A-ll(l) dated

Water consumption in KLDSl.No. Source
1 Water sprinklinq

2.02
8.0Total

Source Wastewater Generation (KLD)Sl. No.
0.5a) Domestic

Total 0.5

Standards to be compliedDust control measuresDetails of Fugitive
Emissions

/mTNo, - 80 pg/m3,
3, PMro - too pg/m3

3

SOz - 80 ttg
PMz.s - 60 pg/m

NHs - 400 pg/m

Covering the transport
vehicles with Tarpalin

sheets and sprinkling the
water at mining area.

Material Handling
and Transportation

,!

Mode of final disposal

6.0
Domestic

58



11)

-31 '

Vehicles carrying sand shall not ply over the flood banks except at crossing points or
bridges or on a metal road. The emissions from the vehicles shall be maintained within
the emission norms.

The depth of the sand mining shall not exceed 1m. The thickness of the sand in the
mining area shall be more than 3 m.

To assess lhe sand thlckness, the Mines & Geology Department shall map out the area
establishing the width and depth / thickness of the sand.

Permission from the Competent Authority shall be obtained for drawl of ground water, if
any, required for the pro.ject.

The vehicles shall not be overloaded. The trucks shall be covered with Tarpaulin.

Personnel working in the project shall be provided with personnel protection devices
such as masks, gloves etc.,

Transportation of sand from mine lease area shall be done during day time only.

The proponent shall obtain necessary permission from the River Water Conservator.

The proponent shall take necessary measures to ensure that there shall not any adverse
impacts on human habitation efsting nearby due to mining operations.

The proponent shall take appropriate measures to ensure that the GLC shall comply with
the revised NAAQ norms notified by MoE&F, Gol on 16.1'1.2009.

Sand mining shall not be carried out below the ground water table under any

circumstances.

No sand mining activity shall be carried out during the monsoon season.

The mine shall comply the directions issued by the Board from time to time.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in

withdrawal of this order and atfact action under the provisions of relevant pollution

control Acts.

The Board reseryes its right to modify above conditlons or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

K Ve n kateswa ra, i:'#'l$:?:i:J 
-

^ Date2020.12.1118:0134KaO .<ls'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER
ZONAL OFFICE, KURNOOL

12)

13)

14)

15)

16)

17\

18)

1e)

22)

23)

24)

25)

20)

21)

To
The Assistant Director of Mines & Geology,
Chittoor, Chittoor Dist.
(4.92 Ha B.K.Bedu Sand Reach of B.K.Bedu (V))
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I

ffi
State Level Fnvironment Impact Assessment Authori(v (SE IAA)

Andhra Pradesh
Ministry of Enrrironment. Forcsts & Climatc Chunge.

Government of Ind ia
D.No.33-26-14 D2, Near Sunrise Hospiral, Pushpa Hotel Centre.

Chalamavari Street, Kasturibaipet, Vijayarvada-5200 l0

REGD.POST WITH ACK,DUI;

Order No. SEIA A/AP/CTR/MIN/I I 202012306 -(tl ulJllz0f0

I. This has reference to your application submitted tlrough online on I1.11.2020
(SWAP/I,flN/18219512020), seeking Environmental Clearance for the proposed 4.88
IIa. Sand Mine in favour of the Asrirtant Director Mines And Geologr, Chitoor
Dirtrict, Andhra Pradesh over the Anniar. River at Subblnaidu Kaudriga
Yillage, Nagslapuram Maodat, Chittoor District, Arodhra Pradesbo. lt wis
reported that the nearest hurrao habitation viz, Subbanaidu Kandriga (V) is existing at
a distance ofabout 550 mts fiom the mine lease area and the project requires 9"0 KLD
ofwater. It was noted that the capital invesrnent of the project is Rs.l5.0 Lakhs and
capacity of the project is as follows:

Mining of Sand - 48,800 m3/annunt in 4.88 Ha.
II. The location of the sand mine as per the mining plan is as follows:

III.The proposal cornes under category '82'. The proposed projcct falls under ltem
No.l(a) of the schedule of the EIA Notification 2006-(i) Mining of Minerals (<100 Ha

sf mining leas€ area in respect of non-coal mine lease).

The proposal has bcen examined and proccssed in accordance with EIA Notification, 2006

aad its amendments thereof; 'l he State Lvel Expert Appraisal Commifiee (SEAC) examined

the application, in irs meetings held on 18.11.2020 & 19,11.2020.'fhe representatives of the

projeci proponent District Saicl Oflicer, and ttreir RQP lv1is. PV Satyanarayana 
'have 

atlended

ihe-online meeting. The Committee recommended for issue of Environmenlal Clearance for

one year to this f,roposed sand niniag project for lhc protluction quantities: Oldinary Sand

$,g60 *3/aom', luly stipulating ; conditio' &al the project proPor*ut shall carryout

Sl. No East Longitude
93. N13"20'23.23" E79"54'.37.29'

94 N1i"20'37.07" E79"50',24.90'.

95. N 13"20'38.88. E79.50'27.i\

96. Nl3?0'25.r8" E79'50'39.23"

Sub SEIAA, A-P. - d.88 Ha Proposed Ordinary Sand Mine in Subbanaidu Kandriga-2
: Sand Reach at Subbanaidu Kandriga Villagc, Nugalapuram Mandal, Chittoor

District, Andhra Pradesh.- Enyironmcntsl Clearancc - Issued- Reg.

Nortb Latitude

sv
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I. The sand mining proposal slrall not atract the Forest act l9E0' Wild life

@rotection) act 1972; CRZ notification, 201 1 ; The eco sensitive areas as

notified unrier EP act,l986; Critically polluted aras as notified by CPCB and

also shall not harm live stocks and human beilgs and disturb their activities.

II. The project proponent shall carry'out mining only one meter depth sand from

tbe top manually and no underwater mining is undertaken-

IILThe pioject propotrent shall sllocate sufficient fimds for implementatioa ol
CSR activitics as comrnitted by the representative along with the EMP.

IV.Under any circumstanccs undcr water sand mining slrall not be carried out.

V. This EC is valid for a period of I year only.
VI.The proponent shall carry mining by scrupulously following conditions

stipulated for river &rud Bining in lvlOEF O.M .No- J'1101211U2013- IA-II(I)
dated 24. I ?.201 3 and in e.P. WALTA Rules. 2004. The mining plan shall get

modified to this extenl
VILIT shall be ensured that sand miriog does not in any way disnrb thc flow

pattem of the river waler.
WlI.Sand quarrying shall not be carried out in srearns wilhin l5 nreters or l/5 of

the width of the sream bed from the bank. whichever is morc.
IX.Sand mining shall not be carried ouf v'ithin 500m ofany sxisting structure

such as bridges, dams, weirs, ground waler extraction structue(s) either for
irrigation or drinking water purposes. or any other cross drainage strucnre.

X. Sand mining opcrations shall not affect the existing sources for irrigation or
drinking water or industrial pupose.

Xl.Vehicles carrying sand shall not ply oter the flood bar*s exc€pt at crossing
points or bridges or on a metal road. Thc emissions from the vehicles shall be
maintained within the emission norms.

XII.The depth of thc sand mining shall not exceed lm. The thickness ofthe sand
in the mining area shall be more than 3rn. Itcgulatory Authority prior
concurrencc shall be taken for this activit-v.

XIII.Sand mining shall not be canied out belo\y the ground water table under any
circumstances. Rcgulalory Authority pr.ior co[curcnce stull be taken lor this
activity.

XIV.To assess the sand lhickness, the Mines & Geoiogy Department shall map

mining only one meter depth sand from the top nurtlually and no underwater mining is

unaerlken. Ttre project proponcDt shall allocate sufficient funds lbr implementation of CSR

activities as cogrnriGd by the representative along with the EN'IP' IJnder any circurnstances ,

under rvater sand mining shall'not be carried out. The State Level Environment lurpact

Assessment Authority (SEIAA), in its meeting held on 26.11.2020 examined the proposal and

the recommendations of SEAC and decided to accept SEAC reconunendations aforesaid for

strict cornpliance by the proponent and to issue EC rvith further conditions that the sand

mining proposal (i) bhrx riot anract the Forcst act 1980, wild lile act,l972; CRZ notitrcation'

20ll; The eco sensitive areas as trolifled utrder EP act,l986; Critically pouuted axeas as

notified by CPCB and ii) Shall not hann live Sock and huEatr beings and disnlb their

activities. 
-The 

5gLL\ A.P hereby eccords Elvironmental Clearance to the project as

mentioned at Para No. I un{er rhe provisions of the EIA Notification 2006 and its subsequent

amendueots issued under Environment (Protection) Act, 1986 subject to implementation of
the following cluser. specific and general coaditions:

A. Specific Conditiou:
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i. 'Consent for Establisbsrent" & *Coruent for Operation" shall be
obtained &om Andhra Pradesh Pollution Control Board under Air and
Water Act to carry on mining.

ii, No change in mining technology and scope of working sttould bc made
without prior approval of the SEIAA, A.P, No further expansion or
modifications in the mine sball be carried out without prior approval of
*" 5g1R L AP/ MoE&F, GoI, Nerv Delhi, as applicable.

ill.The balf-yearly compliance reports in respect of the temrs and
conditions stipulated in lhis order & monitoring reports shall be
uploaded in the website ofthe projett periodically. It shall
simultaneously be submitted in hard and soft copies to the SEIAA,
A.P., District Collector and Ministry's Regional office, Chennai on lst
June and lst December ofeach calendar year.

iv.Officials from the Regional Office of MOEF&CC, Chennai / ThE

SEIAA, Andhra Pradesh through the I{egional Offices of Andhra
Pradesh Pollution Control Board who rvould be mooitoring the

implementation of envirorunental safeguards should be given firll co-

operation, facilities and documentJdata by the project proponents

durfug their inspection. A complete set of all the documens shall be

submitted to the CCF, Regional Oflice to MOEF&CC' Chennai.

out the area establishing the widtb and depth / thickness ofthe sand.
)0r'.Permission from the Compctent Authority shall be obtained for &awl of

ground wakr, ifany, rcquired for the project.
XVI.The vehicles transporting sand shall not be overloaded. The trucks shall be

covered with Tarpaulin.
XVll.Personncl working in rhe project shall be provided with perconnel protecrion

devices such ls masks, gloves etc.. Regulatory Authoriry instructions be taken ifthere
are any better alternativ es.

XVlll.Transportatior ofsand &om mine lease area shall be done duri4g day time
only,

XD(.The proponent shall obtain necessary pennission from the River Water
Conservator.

XX.The proponent shall ukc [scessary measrues to ensure that there shall not any
adverse impacts on hurnan habitation existing nearby due to mining operations.

XXI.A separate Environment Management cell with suitable qualified persons
shall be setup ro implement various cnvironmental protection measures.

XX[.Plantation shall be undertaten on eilher sides of rhe appmach katcha path (through
whieh the vehicles ply) betwecn thc bund of the river and the main road by the
propottsnt at his cost-

XXIII.The proponenl shall take appropriate measures to ensure that the GLC shall
comply with the revised NAAQ nonns notified by lvloE&F, GoI on
16.11.2009.

XXIV.Hydro geological studics in the mine lease area are to be carried out by the
Ground Water Departnent

XXV.Regular monitoring of Ground Watcr lcvcls shall bc carricd out in and around t}e
mine lease area to assess thc quality ofthe ground water.

B, General Conditious:

S/
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v. Occupational health surveillance program of the rvorkers should be

undertalien periodically to observe any contractions due to exPosue to

dusr and take corrective measures, if needed in consultation with
concemed Regulatory Authority.

vi.The fi:nds eannarkcd for environmuntal proteclion measures (Capital
cost Rs 2.45 Lekbs end Recurriog cost Rs. 1.95 LakhVannum)
should be kept in seParate account and should not be diverted lbr other

purpose. Ycar wise expenditure should be repo(ed to the Ministry and

its Regional OfIicc located al Chennai.
vii,At least 2% ofthe total project cost shall be allocated for Corporate

Environment Responsibility (CER) and itcm-wise details along with

tinre bound action plan shall be prcpared in accordance !o the

MoEF&CC's olfice Memorandum No.F.No.22{51201 7- IA.III'
dated.Ol .05.2018 and submit ro thc SEIAA. A.P and Ministry's
Regional Othce, Chennai.

viii.The project proponent strall submit the copies of the environmenul
clearance to the Heads ofloca.l bodies, Panchayas and Municipal
Bodies in addition to the relcvant ollices of ttre Covemment who in turn

has to display the sanc for 30 days liorn thc date ofreceipt.

ix.The project autrorities sbould advcrtise at least in tso local nervspapers

widcly circulated, one ofwhich shall be in the vem3sulat language of
the locality concerned, tvithin 7 days of the issue of the clearance lefler
inlbrming that the project has been accorded envirorunental cleamnce
and a copy of the clearance leuer is available with the State Pollution
Control Board and SEIAA" A.P.

x. The SEIAA or any other comp€tent authority may alter/modiry the

above conditions or stipulate any furthcr condition in the interest of
environment protection.

xi.The proponent shall obtain all olher mandator,v clearances from respective
deparunents.

xii.Aly appeal against lhis Environmenlal Clearance shall lie with the National
Green Tribunal, if preferred, within a pcriod of30 days as prescribed under
Sectioa 16 ofthe National Green Tribunal Act, 2010.

xiii,Concealing tlre factual data or failurc to comply rvith any ofthe conditions
meutioned above may result in with&awal of this clearance and attract action
under the provisiors of Envirounent (Protection) Act, 1986.

xiv.Thc SEIAA nray revoke or suspend the ordcr, if irupleurentation ofany ofthe above
conditions is not satisfactory. The SEIAA rcservr.s thc right to alter/modi! the above
conditions or stipulate any furtlrer condition in the interest ofenvironrneul protection.

xv.The above conditions will be enforced intcr-al.ia" under the provisions ofthe
Water (Prevention & Control of Pollulion) Act, 1974, thc Air (Prevention &
Control of Pollution) Act, 1981" the Environment (Protection) Act, 1986 and
the Public Liability Insurance Ac( l99l along rvit} &eir amendmenG and

."1<>'
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rules.

MEMBERSECRE'TARY, MEMBER,
CHAIRMAI\, SEIAAA.P.
SEIAA,A-P. SEIAAA.P.

SPGCirl S,crrltary To Gorl

To
The Assistant Director Mincs And Geolory,
Olil Collector OIIicc,586,Bound st Gretmspet,
Chittoor-5l7002 Aadhra Pradesh.

Copy to:

1. Prof. B.V Sandeep, Vice Chairman, SEAC, A.P. for kind information.
2. lhe Member Secretary, APPCB for kind informalion.
3. The EE, RO: Tirupathi APPCB for information.
4. The Regional Officer, MoEF&CC, COI Chcunai for kind information.
5. The Secrctary, MoEF&CC, GOI New Delhi for kind infonnation-
6. Monitoring cell, MoEF&CC, GOI, New Delhi for kind information.
7. The Disrict Colleclor, Chittor District, Andhra Pradesb for kind informarion.

r

lf r. r ft.o t/
A,?a"

Sertior Environment Engi:-reer

State Environmen t lmPact

Assessment Autli oritY

Govt. Of Andhra Pradcsh
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ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL OFFICE, Kurnool

1"t Floor, Shankar Shopping Complex, Krishna Nagar Main Road, Kurnool
Phones : 08518 -233619

e-mail: zoknl-jcee@appcb.gov.in

l --@:
--1ry-w\t7z

CONSENT ORDER

Order No : CTR - 1000-TIPCBIZO-KNL/CFE&CFO/2020 Oate:11.12.2020

Sub:

Ref:-

PCB - CFE and CFO - 4.88 Ha Sand Mine of Subbanaidu Kandriga - 2 Sand
Reach at Subbanaidu Kandriga (V), Nagalapuram (M), Chittoor District, Andhra
Pradesh - Consent for Establishment (CFE) and Consent for Operation (CFO)
orders of the Board under Sec.25 of Water (Prevention & Control of Pollution)
Act, 1974 and under Sec.21 of Air (Prevention & Control of Pollution) Act, 1981 -
lssued - Reg.

1. Circular Memo No.'11IPCB/CFUROs & ZOsl2011-5055, dt.02.02.2013.
2. EC Order No. SEIANAP/ CTRyMIN/111202012306-629, dl:01.12.2020.
3. CFE and CFO applications received by RO, Tirupati on 05.12.2020.
4. RO, Tirupati verification report dated 10.12.2020.

ln the reference 3'd cited, an application was submitted to the Board seeking Consent for
Establishment (CFE) & Consent for Operation (CFO) for mining of Sand with installed
capacities as mentioned below, with a capital investment of Rs. l5.0 Lakhs in total
mining area of 4.88 Hectares.

Mining of Sand in 4.88 Ha - 48,800 M3/Annum.

The co-ordinates of the sand mine as per EC order reference 2nd cited are as follows:

Sl.No North Latitude East Longitude
1 N 13"20',23.23" E 79"50'37.29"
2 N 13'20'37.07' E 79'50'24.90"
J N 13'20',38.88'

N 13'20',25.18' E 79'50',39.23'

ll. The above site was inspected by the Environmental Engineer & Asst., Environmental
Engineer, Regional Office, A.P. Pollution Control Board, Tirupati on 08.12.2020 and
found that the site is located in the River bed of Araniar River at Subbanaidu Kandriga
(V), Nagalapuram (M), Chittoor District, Andhra Pradesh.

lll. The Board, after careful scrutiny of the application and verification report of Regional
Officer, hereby lssues Consent for Establishment (CFE) & Consent for operation ((CFO)

to your activity under Sec.25 of Water (Prevention & Control of Pollution) Act, 1974 and
under Sec.21 of Air (Prevention & Control of Pollution) Act, 1981 and the rules made
there under. This order is issued to the activity at para (1) only.

lV. This Consent Order now issued is subject to the conditions mentioned in Schedule 'A' &
Schedule'B'.

V. This Order is issued from pollution control point of view only. Zoning and other
regulations are not considered.

Vl. This order is valid upto 30.11.2021.
K DigitallY signed bY

Encr:- schedure'A' &schedure'B' Venkateswara []/r"Jn:T.H.T.|*'
Rao i:59:39+05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER
ZONAL OFFICE, KURNOOL

To
The Assistant Director of Mines & Geology,
Chittoor, Chittoor Dist.
(4.s8 Ha Subbanaldu Kandriga - 2 Sand Reach of Subbanaidu Kandriga (V))

Copy to the EE, RO, APPCB, Tirupati for information and necessary action.

E79"50'27.31',
4.
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3) The Consent of the Board shall be exhibited in the factory premises at a conspicuous place
for the information of the inspection officers of different departments.

4) Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Maglstrate as civil liability as applicable.

SCHEDULE - B

Water :
1 The source of water is bore well and the water consum on is 9.0 KLD.

2 The maximum Waste Water Generation KLD shall not exceed the followin

Effluent Source Standards to be complied Mode of final disposal
Domestic Septic tank followed by soak pit

Air :

3) The ro onent shall com with the followin for controllin ar llution.

Other Conditions :

4) The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haulage roads etc.

5) The SPM, SO2, NO,, CO levels in the mining area shall conform to CPCB standards for
ambient air.
Noise levels shall be controlled to acceptable limits (CPCB standards) during excavation in
the mining area.

Special Conditions :

6) The proponent shall carry mining by scrupulously following conditions stipulated for river
sand mining in MoEF O.M.No.J-13012/12/2013-1A-ll(l) daled 24.12.2013 and in A.P'
WALTA Rules. The mining plan shall get modified to this extent.

7l lt shall be ensured that sand mining does not in any way disturb the flow pattern of the
river water.

8) Sand quarrying shall not be carried out in streams within 15 meters or 1/5 of the width of
the stream bed from the bank, whichever is more.

9) Sand mining shall not be carried out within 500m of any existing structure such as
bridges, dams, weirs, ground water extraction structure(s) either for irrigation or drinking
water purposes, or any other cross drainage structure.

1O) Sand mining operations shall not affect the existing sources for irrigation or drinking
water or industrial purpose.

Sl.No. Source Water consumption in KLD
7.01 Water sprinkling

2 Domestic 2.0
Total 9.0I

Wastewater Generation (KLD)Sl. No.
a) Domestic 0.5

Total 0.5

Standards to be compliedDetails of Fugitive
Emissions

Dust control measures

Material Handling
and Transportation

Covering the transport
vehicles with Tarpalin

sheets and sprinkling the
water at mining area.

So2 - 80 pg/m3, No, - 80 ug/m3, _

PM2 5 - 60 pg/m3, PMro - 100 pg/m3,
NH3 - 400 pg/m",

d

SCHEDULE - A

1) The proponent shall operate with valid Consents of the Board, as required under sec.
25126 ot the Water (P&C of P) Act, '1974 and under sec.21l22 of the Air (P&C of P) Act,
1981.

2l Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves its right and power under Sec.27 (2) of Water (Prevention & Control of Pollution)
Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act, 1 981 to
review any or all the conditions imposed herein and to make such alternation as deemed fit
and stipulate any additional conditions by the Board.

Source
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11) Vehicles carrying sand shall not ply over the flood banks except at crossing points or
bridges or on a metal road. The emissions from the vehicles shall be maintained within
the emission norms.

12) The depth of the sand mining shall not exceed 1m. The thickness of the sand in the
mining area shall be more than 3 m.

13) To assess the sand thickness, the Mines & Geology Department shall map out the area
establishing the width and depth / thickness of the sand.

14) Permission from the Competent Authority shall be obtained for drawl of ground water, if
any, required for the project.

15) The vehicles shall not be overloaded. The trucks shall be covered with Tarpaulin.

16) Personnel working in the project shall be provided with personnel protection devices
such as masks, gloves etc.,

17) Transportation of sand from mine lease area shall be done during day time only.

18) The proponent shall obtain necessary permission from the River Water Conservator.

19) The proponent shall take necessary measures to ensure that there shall not any adverse
impacts on human habitation existing nearby due to mining operations.

20) The proponent shall take appropriate measures to ensure that the GLC shall comply with
the revised NAAQ norms notified by MoE&F, Gol on 16.1 1 .2009.

21) Sand mining shall not be carried out below the ground water table under any
circumstances.

22) No sand mining activity shall be carried out during the monsoon season.

23) The mine shall comply the directions issued by the Board from time to time.

24t Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in

withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

25) The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

K ve n ka teswa ra 9:'#lf;:?""il'J 
*

Rao rl::2020'12'rt 
r7:se:s8

JOINT CHIEF ENVIRONMENTAL ENGINEER
ZONAL OFFICE, KURNOOL

To
The Asslstant Director of Mines & Geology,
Chittoor, Chittoor Dist.
(4.88 Ha Subbanaidu Kandriga - 2 Sand Reach of Subbanaidu Kandriga (V))
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REGD.POST WITH ACK.DI]E

Order No. SIA/AP/MIN/I83-189/2020 qu.f 191t212020

Sub SEIAA, AP. - 4.80 IIa Proposed Ordinary Sand Mine, SSB Peta-2 Sand Reach at

: Sy.No, of SSB Peta Village, Pitchatur Mandal, Chittoor District, Andhra
Pradcsh - Environmental Clearance - Issued- Reg.

I. This has refererce to your application submitted through online on 28.11.2020

(SIA/APA4IN/183489/2020), seeking Environmental Clearance for the

proposed 4.80 tla. Sand Mine in favour of the Assistant Director Mines and
-G.otogy, 

Chittoor, Chittoor District, Andhra Pradesh over the Araniar
River at sy.No. of SSB Peta Village, Pitchatur Mandal, chittoor District,

Andhra Pradesh. It rvas reported that the nearest human habitation viz., sSB

Peta (V) is existing at a distance of about 3.2 Kms from the mine lease alea and

the project requires 9.0 KLD of water. It rvas [oted that the capital investment

ofthe project is Rs.14.0 Lakhs and capacity ofthe project is as follows:

Mining of Sand 48,000 - m3/arurum in 4.80 Ha.

II. The location of the sand mine as per the mining plan is as follolvs:

III.The proposal comes under category 'B2'. The proposed project falls.under

Item i.\to.t(a) of the schedule of the EIA Notification 2006-(i) Mining of
Minerals (<100 Ha of mining lease area in respect of non-coal mine lease)'

The proposal has been examined and processed in accordance with EIA Notification,

2006 and its amendments thereof; The State Level Expert Appraisal committee

(SEAC) examined the application, in its meetings held on 8th-l lth December 2020.

ihe representatives ofthe project proponent District Sand Officer, and their RQP Sri

P.V. Satyanarayana, have ittended the online meeting. The Committee recommended

for issue ofEnvironntental Clearance for one year to this proposed sand mining project

for the production quantities: Ordinary Sand 48,000 m3/annum, duly stipulating a

condition that the pro.1..t proponent shall carryout mining only one meter depth sand

Statc Level Environment Inrpact Assessment ArrthoritJr (SEIAA)
Andhra Pradesh.

Ministr,v of Eqvironment. Forests & Climate Change.
Government of I ndia

D.No.33-26-14 D2, Near Sunrise Hospital. Pushpa Hotel Centre'

Chaiamavari Street, Kasturibaipet, Vijayarvada-5200 I 0

Sl.No North Latitude East Longitude

A Nl3'19'47.10" 79"5 I'36.65"

B Nl3'19'43.14" 79'51'40.51"

c N13"19'54.35" E't9"51'44.75"

D Nl3'19'57.56" E'79"5|',42.31"

w

_\1 -
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from the top manually and no underwater mining is undertaken. The project proponent
slull allocate sufficienl funds for implementation of CSR activities as commined by
the representative along with the EMP. Under any circumstances, undcr rvater sand

mining shall not be carried out. The State Level Environment lmpact Assessment
Authority (SEIAA), in is meeting held on 19.12.2020 examined the proposal and the
recommendations of SEAC and decided to accept SEAC recommendations aforesaid
lbr strict compliance by the proponetrt and to issue EC with further conditions that the
sand mining proposal (i) Shall not attract the Forest act 1980, Wild life act,l972; CRZ
notification, 2011; The eco sensitive areas as notified under EP act,l986; Critically
polluted areas as notified by CPCB and ii) Shall not harm live stock and human
beings and disturb their activities. The SELAA, A.P hereby accords Environmental
Clearance to the project as mentioned at Para No. I under the provisions of the EIA
Notification 2006 and its subsequent arnendments issued under Environment
(Protection) Act, 1986 subj ect to implementation of the follorving cluster, specifc and
general conditions:

A. Specilic Conditions:

l. The sand mining proposal shall not attract the Forest act 1980, Wild life
(Protection) ac1,1972; CRZ notification, 201l; The eco sensitive areas as

notified under EP act,l986; Critically polluted areas as notified by CPCB
and also shall not harm live stocks and human beings and disturb their
activities.

ii. The project proponetrt shall carryout mining only one meter depth sand

ftom the top manually and no underwater mining is undertakeo.
iii.The project proponent shall allocate sufficient funds for implementation

of CSR activities as committed by the representative along with the
EMP.

iv.Under any circumstaoces under water sand mining shall not be carried
out.

v. This EC is valid for a period of I year only.
vi.The proponent shall carry mining by scrupulously following conditions

stipulated for river sand mining in MOEF O.M .No. I-1301211212013-
1A-I(I) dated 24.12.2013 and in A.P. WALTA Rules, 2004. The mining
plan shall get modified to this exlent.

vii.lt shall be ensured that sand mining does not in any way disturb the flow
pattem of the river water.

viii.Sand quarrying shall not be carried out iu streams within 15 mete$ or
1/5 of the width of the sheam bed from the bank, whicbever is more.

ix.Sand mining shall not be carried out within 500m of any existing
structue such as bridges, dams, rveirs, ground water extraction
structure(s) either for irrigation or drinking water purposes, or any other
cross drainage structure.

x. Sand mining operations shall not affect the existing sources for irrigation
or drinking water or industrial purpose.

xi.Vehicles carrying sand shall not ply over the flood banks except at

crossing points or bridges or on a metal road. The emissions from the
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vehicles shall be maintained within thc emission norms.
xii.The depth of the sand mining shall not exceed lm. The thickness. of the

sand in the mining area shall be more than 3m. Regulatory Authority
prior concurrence shall be taken for this activity.

xiii.Sand mining shall not be carried out below the ground rvater table under
any circumstances. Regulatory Authority prior concurrence shall be
taken fbr this activity.

xiv,To assess the sand thickness, the Mines & Geology Departnrent shall
map out the area establishing the width and depth / thickness of the sand.

xv.Permission from the Competent Authority shall be obtained for drawl of
ground water, ifany, required for the project.

xvi.The vehicles traruporting sand shall not be overloaded. The tucks shall
be covered with Tarpaulin.

xvii.Personnel working in the project shall be provided with personnel
protection devices such as masks, gloves etc., Regulatory Authority
instructions be taken ifthere are any better altematives.

xviii.Transportation of sand Aom mine lease area shall be done during day
time only.

xix.The proponent shall obtain necessary permission from the River Water
Conservator.

xx.The proponent shall take necessary measures to ensure that there shall
not any adverse impacts on human habitation existing nearby due to
mining operations.

xxi.A separate Environment Mauagement cell with suitable qualified
persons shall be setup to implement various environmental protection
meiisuIes.

xxii.Plantation shall be undertaken on either sides of the approach katcha
path (tlrough which the vehicles ply) behveen the bund ofthe river and
the main road by the proponent at his cost.

xxiii.The proponent shall take appropriate measures to ensure that the GLC
shall comply with the revised NAAQ norms notified by MoE&F, GoI on
16.11.2009.

xxiv.Hydro geological studies in the mine lease area are to be carried out by
the Ground Water Department.

xxv.Regular monitoring of Ground Water levels shall be carried out in and
around the mine lease area to assess the quality ofthe ground water.

General Conditions:

i. "Consent for Establishment" & "Consent for Operation" shall be
obtained from Aodhra Pradesh Pollution Conhol Board under Air
and Water Act to carry on mining.

ii. No change in mining technology and scope of working should be
made without prior approval of the SEIAA., A.P. No further
exparsion or modilications in the mine shall be carried out
without prior approval of the SEIAA, AP/ MoE&F, GoI, New
Delhi, ns applicable.

B.

u*.
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iii, The hallyearly compliance reports in respect of the terms and

conditions stipulated in this order & monitoring reports shall be

uploaded in the website of the project periodically. It shall
simultaneously be submitted in hard and soft copies to the SEIAA,
A.P., District Collector and Ministry's Regional office, CheDnai

on lst June and I st December of each calendar year.

iv.OIlicials from the Regional Office of MOEF&CC, Chennai / The
SEIAA, Andhra Pradesh through the Regional Offices of Andhra
Pradesh Pollution Control Board who would be monitoring the
implementation of environmental safeguards should be given full
co-operation, facilities and documents/daE by the project
proponents during their inspection. A complete set of all the

documents strall be submitted to the CCF, Regional Office to
MOEF&CC,Chemai.

v. Occupational health surveillance program of the workers should

be undertaken periodically to observe any contractions due to
exposure to dust and take corrective measures, if needed in
consultation with concemed Regulatory Authority.

vi.The funds earmarked for environmental protection mezuitues

(Capital cost Rs.2.60 Lakhs and Recurring cost Rs.2.20

Lakhs/annum) should be kept in separate account and should not
be diverted for other purpose. Year wise expenditure should be

reported to the Mhistry and its Regional Oflice located at
Chennai.

vii.At least 2Yo of the total project cost shall be allocated for
' Corporate Environment Responsibility (CER)' and item-wise
details along wittr time bound action plan shall be prepared in
accordance to the MoEF&CC's office Memorandum No.F.No'22-
6512017- IAIII, dated.01.05.2018 and submit to the SEIAA, A.P
and Ministry's Regional Office, Chennai.

viii.The project proponent shall submit the copies of the
environmental clearance to the Heads of local bodies, Pancbayats

and Municipal Bodies in addition to the relevant offices of the
Government who in tum has to display the same for 30 days from
the date of receipt.

ix.The project authorities should advertise at least in two local
newspapers widely circulated, one of which shall be in the

vernacular language of the locality concerned, within 7 days ofthe
issue of tbe clearance letter informing that the project has been

accorded environmental clearance and a copy of the clearance

letter is available with the State Pollution Control Board and

SEIAA, A.P.
x. The SEIAA or any other competent authority may alter/modifr the

above conditions or stipulate any l'urther condition in the interest
of environment protection.

xi.The proponent shall obtain all other mandatory clearances from

_5t'
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respective departtlte[ts.

xii.Any appeal against this Environmental Clearance shall lie rvith the

National Green Tribunal, if preferred, rvithin a period of 30 days as

prescribed under Section 16 of the National Grecn Tribunal Act, 2010.

xiii.Concealing the factual data or failure to comply with any of the

conditions mentioned above nray result in rvithdrawal of this clearance

and attract action under the provisions of Environment (Protection) Act,

1986.
xiv.The SEIaA may revoke or suspend the order, if implementation ofany ofthe above

conditions is not sarisfaclory. The sEIAA reseryes the right to alter/modis the above

conditions or stipulate any further condition in tlte interest of environment protection.

xv.The above conditions will be enforced inter-alia, under the provisions of
the Water (Prevention & Contol of Pollution) Act,- 1974, the Air
(Prevention & Control of Pollution) Act, l98l' the Environment

@rotection) Act, 1986 and the Public Liability Insurance Act l99l along

with their amendments and rules.

T
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_*ry-guB_E&_
SEIAA, A.P. -9E4RYA:-SEIAA, A.P.

MEMBER SECRETARY,
SEIAA, A.P.

Ir
LL

Special Secretary To

Oovt
To
The Assistant Director Mines and Geology, Chittoor,
Old Collectorate' Chamber,
Greamspet, Chittoor - 517 001,

Andhra Pradesh.

Copy to:

1. Prof. B.V Sandeep, Vice Chairman, SEAC, A.P. for kind information.
2. The Member Secretary, APPCB for kind infornration.
3. The EE, RO: Tirupati APPCB for information.
4. The Regional Officer, MoEF&CC, GOI Chennai for kind information.
5. The Secretary, MoEF&CC, GOI New Delhi for kind information.
6. Monitoring cell, MoEF&CC, GOI, Nerv Delhi for kind information.
7. The District Collector, Chittoor Districl Andhra Pradesh for kind information.

148.34

lh " r-P o//

It,w*r&-
Senior Environmentai i:i

State Enviro nnlent I

Assessment AuthoritY
Govt. 0f Andhra Pradesh

T

F
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ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL OFFICE, Kurnool

1't Floor, Shankar Shopping Complex, Krishna Nagar Main Road, Kurnool
Phones:085'18-233619

e-mail: zoknl-jcee@appcb.gov.in

-@-
:gw\t7z

CONSENT ORDER

Order No : CTR - 1000-11/P cB/zo-KN L/CFE&CF O I 2020 Date: '18.01 .2021

PCB - CFE and CFO - 4.80 Ha Sand Reach of SSB Peta - 2, Sand Reach at
Sy.No. of SSB Peta (V), Pitchatur (M), Chittoor District, Andhra Pradesh - Consent
for Establishment (CFE) and Consent for Operation (CFO) orders of the Board
under Sec. 25 of Water (Prevention & Conhol of Pollution) Act, 1974 and under
Sec.21 of Air (Prevention & Control of Pollution) Act, 1981 - lssued - Reg.

1. Crrcular Memo No.1 1/PCB/CFUROs & ZOsl2O1'1 -5055, d1.02.02.2013.
2. EC Order No. SEIANAP/MIN/183489/2020-945, dt: 19j22020.
3. CFE and CFO applications received by RO, Tirupati on 07 .01.2021.
4. RO, Tirupati verilication report dated 12.01 .2021.

Sub:

Ref:-

In the reference 3'd cited, an application was submitted to the Board seeking Consent for
Establishment (CFE) & Consent for Operation (CFO) for mining of Sand with installed
capacities as mentioned below, with a capital investment of Rs.14.0 Lakhs in total mining
area of 4.80 Hectares.

Mining of Sand in 4.80 Ha - 48,000 M3/Annum.

The co-ordinates of the sand mine as per EC order reference 2nd cited are as follows:

[. The above site was inspected by the Environmental Engineer & Asst., Environmental
Engineer, Regional Office, A.P. Pollution Control Board, Tirupati on 11.01.2021 and found
that the site is located in the River bed of Aranier River at SSB Peta (V), Pitchatur (M),
Chittoor District, Andhra Pradesh.

The Board, after careful scrutiny of the application and verification report of Regional
Officer, hereby issues Consent for Establishment (CFE) & Consent for operation ((CFO)
to your activity under Sec.25 of Water (Prevention & Control of Pollution) Act, 1974 and
under Sec.21 of Air (Prevention & Control of Pollution) Act, 1 98'1 and the rules made there
under. This order is issued to the activity at para (1) only.

This Consent Order now issued is subject to the conditions mentioned in Schedule 'A'&
Schedule'B'.

This Order is issued from pollution control point of view only. Zoning and other regulations
are not considered.

ilt.

This order is valid uplo 18.12.2021.

Encl:- Schedule A &Schedule'B'
KVgnkatgSWafa oieitallysisnedbvx

Rao l""1f;jiffiffi,,,r,r*0,',0'
JOINT CHIEF ENVIRONMENTAL ENGINEER

ZONAL OFFICE, KURNOOL
To
The Assistant Director of Mines & Geology,
Chittoor, Chittoor Dist.
(4.80 Ha SSB Peta - 2 Sand Reach of SSB Peta (V))

Copy to the EE, RO, APPCB, Tirupati for information and necessary action.

vt.

Sl,No North Latitude East Longitude
1 N 13'19',47.10"

N 13'19',43.14" E 79"51',40.51"
J N 13'19',54.35', E79"51',44.75"
4 N 13'19',57.56" E79"51'42.31"

E 79'51'36.65',
2.
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SCHEDULE - A

1) The proponent shall operate with valid Consents of the Board, as required under sec. 25126
of theWater (P&C of P) Act, 1974 and under sec.21l22 of theAir(P&Cof P) Act, 1981.

2) Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reseryes its right and power under Sec.27 (2) of Water (Prevention & Control of Pollution)
Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution)Act, 1981 to review
any or all the conditions imposed herein and to make such alternation as deemed fit and
stipulate any additional conditions by the Board.

3) The Consent of the Board shall be exhibited in the factory premises at a conspicuous place
for the information of the inspection officers of different departments.

4) Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability as applicable.

SCHEDULE . B

Water :

1 The source of water is bore well and the water consum tion is 9.0 KLD.

2 The maximum Waste Water Generation KLD shall not exceed the followi

Effluent Source Standards to be complied Mode of final disposal
Domestic Septic tank followed by soak pit.

Air :
3)

Other Conditions :

4) The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haulage roads etc.

5) The SPM, SOz, NO,,, CO levels in the mining area shall conform to CPCB standards for
ambient air.
Noise levels shall be controlled to acceptable limits (CPCB standards) during excavation in
the mining area.

Special Conditions :

6) The proponent shall carry mining by scrupulously following conditions stipulated for river
sand mining in MoEF O.M.No.J-13012/1212}13-1A-ll(l) daled 24.12.2013 and in A.P.
WALTA Rules. The mining plan shall get modified to this extent.

7\ lt shall be ensured that sand mining does not in any way disturb the flow pattern of the
river water.

8) Sand quarrying shall not be canied out in streams within 15 meters or1l5 of the width of
the stream bed from the bank, whichever is more.

9) Sand mining shall not be carried out within 500m of any existing structure such as bridges,

dams, weirs, ground water extraction structure(s) either for irrigation or drinking water
purposes, or any other cross drainage structure.

1O) Sand mining operations shall not affect the existing sources for irrigation or drinking water

or industrial purpose.

11) Vehicles carrying sand shall not ply over the flood banks except at crossing points or

bridges or on a metal road. The emissions from the vehicles shall be maintained within the

emission norms.

The ro onent shall com with the followin for controllin alr llution.

Sl.No. Water consumption in KLD
1 Water sprinkling 7.0
2 Domestic 2.O

9.0Total

Sl. No. Source Wastewater Generation (KLD)
a) Domestic

Total 0.5

Details of Fugitive
Emissions

Dust control measures Standards to be complied

SOz - 80 pg/m3, NO, - 80 pg/m3,
PMz.s - 60 pg/m3, PMlo - 100 pg/m3,

NHa - 400 Pg/m3,

Material Handling
and Transportation

Covering the transport
vehicles with Tarpalin

sheets and sprinkling the
water at mining area.

Source

I

0.5
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12)

13)

14)

The depth of the sand mining shall not exceed 1m. The thickness of the sand in the mining
area shall be more than 3 m.

To assess the sand thickness, the Mines & Geology Department shall map out the area
establlshing the width and depth / thickness of the sand.

Permission from the Competent Aulhority shall be obtained for drawl of ground water, if
any, required for the project.

The vehicles shall not be overloaded. The trucks shall be covered with Tarpaulin.

Personnel working in the project shall be provided with personnel protection devices such
as masks, gloves etc.,

Transportation of sand from mine lease area shall be done during day time only.

The proponent shall obtain necessary permission from the River Water Conservator.

The proponent shall take necessary measures to ensure that there shall not any adverse
impacts on human habitation existing nearby due to mining operations.

The proponent shall take appropriate measures to ensure that the GLC shall comply with
the revised NAAQ norms notified by MoE&F, Gol on 1 6.1 1 .2009.

Sand mining shall not be carried out below the ground water table under any
circumstiances.

No sand mining activity shall be carried out during the monsoon season.

The mine shall comply the directions issued by the Board from time to time.

Concealing the factual data or submission of false information / fabricated data and failure
to comply with any of the conditions mentioned in this order may result in withdrawal of
this order and attract action under the provisions of relevant pollution control Acts.

The Board reseryes its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

K VenkateSWafa Digitally tisned by K
Venkate5wara Rao

RaO Date:2021.01.18 15:29:41 +05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER
ZONAL OFFICE, KURNOOL

15)

16)

17)

18)

1s)

20\

21)

22)

23)

24)

25)

To
The Asslstant Director of Mines & Geology,
Ghittoor, Chittoor Dist.
(4.80 Ha SSB Peta - 2 Sand Reach of SSB Peta (V))
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A. Spec!/ic Conditio tts:

SEIAA, A-P. - Sanrl Reaches - l0 Nos, in Chittoor District, Anrlhra pradesh _Ametrdmeut to Environnental Clea."n.o _ Lru..t _ G. 
-'' ""'

\,1'

I' In the references l'r to l0rh cited, the 

'EIAA, 
Ap had issued Environmental clearances

Hlir:f reaches - l0 Nos., in crrinioi oG.i'anor,rJp*o"rr, sripulatins the folrowing

Page I of3

\JAndh ra Pradesh
t

h

S

Mi fE vt roll rnell F'orests & Climate :ln \9d$"
D.No.33-26-14 D/2, N Hotel Cenhe, Chalamavari

-520010.

s II Lt E rovt nllt ne It nl Ca t Assess III en At u th

I
I
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l %"r

Dt:19.12.2020.

'' &,?*"115:, I:j:'#.,*'*rv t t /2020/?jo.,'630' Dt:O r- I 2-2020 (

2. E^C. 
- _ 

order No.SEIAA./AplcTRiM tNfit/2020/2300_626, Dt:Ol_t2-2020(B.K.Bedu sand reach)
3. EC. _ Order No.SELAA,/Ap/CTR/M ILtt fi 1ZO2O/23 t2_633, DrSI-12_2020
_ (ModuguJapalenr-Z sand reach)
4. 19 .Order No.SELAA/Ap/CTR./MIM.720*O/2316-634, 

Dt:01_t2_2020(Musalipedu sand reach)
5. EC. Order NoSEIA,A/AP. /gtR/Mn\y 10ZO/Z3OL4Z7, Dt:Ot-t2-ZO2O
- (Kotrakona & Nandanoor sand reach)6. EC. order No.SEIAA/Ap/cIRiMINntno2on2gs_625, Dt:Ot-t2_2020(Anagall u sand reach)
7. EC . Order No.SELAA./Ap/CTRIIv1IM ttnOZOtZ3tO{j32, Dt:0t_t2_2020(Mr.uhukur sand reach)
E. EC. Order No.SEIAA.iAplCTR0vIiM I Ii2A2A/230g_€3t, Dt:0t- I2_2020
- (Nandanarn - I sard reach)
9. EC. . Order No. S E IAA/Ap/CTR/M IN/ I l/2010rlj Cr6_6t9, Dt:o1_12_2020
. ^ 

(Subbanaidu Krndriga_2 sand reach)
10. EC. Order nvo. S E LAA/Ap/CTR/M i,ln mozotz:oz_a28, Dt:0r-12_2020 (TahaNagar- lsaad reach)
11. Representarion of the Afr{tuot Director of Mines and Geology,Chittoor Lener No. No.3055/Sand/2ors, ;" l?.r 2.2020 for
, - Environmental Clearance amendment.

_13 3* i_ElC,A.p., ureering hel d ont8.12.ZOZ0.
.rr. rtre sElAA,A.p., meeting held on19.12.2020.ltl L€tter dated 79.1220?l from the Assistatrt Director of Mines andGeology, Chittoor District, Andhra pradesh
15. lhe SEAC, A.p., Leuer No.6/SEA(yAplEnvironmental Cleamnce-Category 8/2020, d,atd: 19.12.2020

w

d,Ut\

Sunrise Hospital,
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"ii. The project proponent shall carryout mining only one metcr depth sand

from the top ntanually and no underwater mining is underlaken."

2. ln the reference I lh cited, the Assistant Director of Mines and Geology, Chittoor
Disticg Andhra Pradesh in their letter d*ed 17.122020, requested for amendment in the
Environmental Clerance Orders issued to the above Sand Reaches - l0 Nos., to operate through
semi-mechanized method for sand mining.

3. The issue was exarnined by the SEAC,A.P., in irc meeting held on 18.122020. The
Committee observed thc following:

The Commiuee after detailed dbc.ussions and deliberatiotrs, on the Envtronnental
Clearcrce anendnent to the above said sand reaches of sand mining with semi-
nechanized ntethod has corcidered and recomnrcruled subject to subnission of the

following infornration by the project proponent :
i- The Dbtrict Surrey Repor! as per the " Sustainable Sand Mining Managemenl

Guidelines, 2016" issued by MoEF&CC.
ii. The details of the revised nining plan and
iii. The details ofreplenishntent ofsatd in the sand reach.

4. The State levgl [nvirennrent Impact Assessmenr Aulhority (SEIAA), A.P., in its
meetiDg held on 19.12.2020 examined the proposal and SEIAA agreed with
reconrnendation of SEAC for taking up semi-mechanized mining in place of manual
mining subject to

i. There is no change in approved production quantities specifed in EC orders
ii. pro&tction oJ the docuntents nentioned by SEAC before them for further necessary

action by SEAC.
iii. All the conditions stipulated in the EC orders are to befollowed scrupulously.
it. This is applicable oniy ior sarid urining by ft{ines & Geotogy dept. tbr the EC

orders pertaining to this agenda item.
v. All the conditions and guidelines issuetl by fuIoEF&CC, Gov of India Q0l6) shall

be scr up u I o us ly fo I I o u' e d.

vi. The directiotrs issued by the Honb'le NGT, Soutlaru Zone, Chennai in lhe natter of
O-4No.47 of20l6 6q & 177 of 2016 (SZ), Order dated :11.12.2020 shall be

scrupulous ly fo llow ed .

5. The Assistant Director of MiDes and Geology, Chittoor, Andhra Pradesh through
letter dated 19.122020 has submiued the documents of (i) The District Survey Report as per

the " Sustainable Sand Mining Management Guidelines, 2016" issued by MoEF&CC. (iD The
dst ils 6f thg revised mining plan and (iii)The details of replenishment of sand in the
sand readr, to the SEAC, A.P., vide reference 146 cited.

6. The SEAC, A.P.. vide lener d.ated 19.12.202A submined to the SEIAA, A.P., for
a-endment in the Envirorunental Clerance Orders issued for the Sand reaches in
various districts of Andhra Pradesh, vide r6fcrence l5u'cited, in accordance with the
m;nutes of the l56h SEAC"A..P., meetitg.

Page 2 of3
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7. In view of the above, the Specific Condition of A (ii) in the Environmental
& Clea*rr"" orders issued to the above I to l0 Nos Sand Reaches in Chittoor District are

to be amended as :
A. SpeciJic Conditions :

"ii. The project proponenl shall carryout mining only one meter depth
sand througlt Semi-MechanizetUManru ly and no underwater mining
is undertaken".

Subject to the following conditions:
(a) There is no change in approved prctduction quantities specified in EC orders

(b) All the condittons stipulated in the EC ortlers are to be followed
scrupulously.

(c) ftrs is applicable only for sand mining by Mines & Geologt dept. for the EC
orders pertanngto this agenda ircm- 148.72.

@) AA the conditions and guidelines ksued by MoEF&CC, Govt of India (201 6)

shall be scrupulously followed.
(e) The directions issued by the Honb'le NGT, Southern Zone, Cherutai in the

marte of O.A.No. 47 of 2016 (SZ) & 177 of 2016 (SZ), Order dated

: 14.12.2020 shall bc scrupulously folloted .

8. All other information mentioned and conditions stipulated in the above said
Euvironmental Clearance orders issued I to 10 Nos., of Sand Reaches in Chittoor
District are remains the same.

sd/-
MEMBER SECRETARY,

SEIAA, A.P.

SBNIOII E o

sd/-
MEMBETT,
SETAA,AJ.

Page 3 of3

sd/-
CIIA[RMAN,
SEIAA, A-P.

(EC)

To
The Assistant Director of Miues & Geology,
586, Bound St, Grearnspet, Chittoor,
Ardhra Pradesh 517002

copy
1.
1

3.
4.
5.
6.

to:
The Vice Chairman, SEAC, A.P. for kind infornration.
The Member Secretary, APPCB for kind information-
The EE, RO: Chittoor, APPCB for information.
The Regional Officer, MOff&CC, GOI, Cherurai forkind information.
The Secretary, MOEF&CC, GOI New Delhi for kiud infounation
Monitoring ceIl, MoEF&CC, GOlNew Delhi for kind information.

tn.c.F.B.oil
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